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-. 15,9 	Mr B.K.Sharma for the applicant. 

Chbpfl(*uo Is 

	 - 	Mr S .Alj, Sr. C. G. S.0 for the re s p on_ and withjtj. 	' dents on notice. 
V.Ff Rs. 5O/ 	1 	

Issue notice of admission to the tedvide, 	
' respondents. The respondents are directed 

tq produce the ACRs of the applicant for 
perusal of this Tribunal Pertaining to the 

1 

no/, 	
t 	 period Preceding 5 years to 1993-94 and 

also the ACR for the year 1993...94 including 
the imPugned AGR. These should be produced 
at the next hearing for admission. 

Returnable and adjoUrned to 5.6.1995 

Wmber 	 Vice_Chajrn I 
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B.K.Sharma for the applicant, 

Mr S.Ali,Sr.C.G.S.0 for the respon- 

dents. 
The respondents have not so far 

complied with the direction dated 1.5.95 

• for producing the ACRs. Mr All states that 

respondents No.,3 has informed him that 

copies. of
,
the application in companion 

OAs have not received by him. We have 
• seen th?. said ardRI letter. The copy of 	.1 

the instant O.A. has been received by the 

Aad respondent.as We fail to xzik 

understand as to what prevented the 

said. respondent 	from producing the ACR 	/ 

1 as that 	brder was passed in the 

•instàñOar!dhas been 	served iDy upon 

him. Howuver in t-he circumstances we 

..reque 	k.harma to 	see whether 

copies 1ç\ti3*?ompanion O.IIs were sent 
- 

to th' resondents or not 	andto do the 

nêedful in th 	matter with théof'f'ice 

if necessary immediately. It is possibl,_ 

that the •MCRs a'e, with 	respondents S and 

• 	: 	. 6, Service report• of the notice on them 
• 	 . 	

- 

 

is still awaited. It is hoped that the 

• 	
• 

 

said respondents will comply with the 

60AI djiection given on1.5, - 95. 	Under the 

• 	 - 

. 
ôircljmstances adjourned to 6.7.95. 

• 	t_ 

•ç'-' • 	 t...• 	

Ac' 
Uice—Chairman 
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11.7.95 	* • Mr B.K, Sharma for the 

applicant. 	
. 

• 	 . 	. 	I 	 Mr S. Au, Sr. CG.5.C., for' the 

respondents. 

Respondents produce the record. 

	

I 	 as diredted on 1.5.1995. Since the 

• 	 . 	applicant is seeking relief in respect, 

of entries in the Annual Confidential 

Record made otherwise than as a 

• 	' 	 ' measure of penalty the matter is 
0 	

entertainable by Single Bench under 

' the .Notification dated 1 8,1 2.1 991 

• 	 - ; Hence be placed for admission before 

the Single Bench on 19.7.1995. 

• 	

- 	 Vic an 

	

nkm 	 Meiber 

	

I 	 . 	 I 

	

19.7095 	 PlrB.K.Sharma with Mr B.-K.Taluk- 

• 	 d'/dz_----- 	 dar for the - applicant. 

	

- 	 r S.Ali,Sr.C.G.S.0 for the 

respondents is not present. 

Adjourned to 26.7.1995. 
• 

r 	 lui1 
• • 	

J Ic e—C h ai r man 
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ER OFFLCE 	.LJI 	,.L.... .,.' 	..'t :D ... 

26.7.95 	fir. B.K.Sharma for the Applicant. 
- 	 fir, s.Aij, Sr. C.G.S.Ce for the respondents 

No. 1 9 2 9 4 9 5 and 6 •  

• 	 Report of service on Respondent Nos. 2-7 
• 	 Ee awaited. Fir. ALt has produced the 

• 	 ACRs of the applicant. Perused. Prima fade 
.• 	 ' 	- 	fr' 

 

case-flo"'r consideration is disclosed on the 
• . 	.• 	

following grounds raised by the learned 
• 	- 	- 	

,• 	 counsel for the applicant, Fir. B.K.Sharma. 

• 	 1. The applicant has been exonerated in the 

• ' disciplinary proceeding vide Annexura-4 

dated 15.9994 but that is not reflected 

in the AFRs. 

• 	
2. The connotations against devotion to 

duty, trustworthiness and integrity are 

recorded adversely without any foundation 
- 	- 	 indicated in the ACRs. 

3. As stated in his representation Annexure.-

9 that the reporting officer who has 

• 	 recorded the ACRs covering the period 

4'— 	upto 26.9.93, this question need consi- 

t 	
-. 	deration in the light of written state- 

I 	 merit as may be filed by the respondents. 
• 	 ' 	As the admission of the matter will give 

• 	
, 	the opportunity to fspondent No. 7 to 

effectively deal with the personal 

allegatiormade again8t him it isnecess- 
 

ary to await 44e show cause reply and he 

will be at liberty to file his written 

statement in answer to the allegations. 

• 	 It is also not necessary to await the 

• 	 service of notice on respondent No. 2 as 

he is a formal party. 

The application is admitted. Issue 

notice to the iespondents. Written 

statemant withO weeks. Requisites 

to be filed within one week. Adjourned 

rA 

Coatd.... 
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26.7.95 to 18.10.95. Liberty to apply for early 

hearing after the reèpondants are seried. 

I Since notice has already been served on 

respondents 1 93,4 9 5 and 6 and Nr. AU 

-app/ears for them no fresh notice is 
A 

1 reouired for them. TheArspondeflt8 may 
LJrr- 

H however be informed .eer that the applica- 

tion has been admitted and they may file 

their written statement within 10 weeks and 

further that the next date is fixed as 

18.10.95. Fresh notice may however be 

0 issued to the respondent Nos. 	and 7. 

I ft. Charms applietS for Interim order ; 

The respondents are directed not to act 

' 	upon the impugned adverse connotations 

while considering the case of thd applicant 

	

I 	 I 
I 	for promotion if such occasion arises 

	

I 	 I 

during the pendency of this application. 

Liberty to respondents to seek variation 

•)4( 	
r 	/' Ft'D 	

I 	of this order if. 50 advised. 

The ACRe be kept in safe custody of the 

	

01 	1 
Court Officer. 
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O.A.No. ,9/95 	 . 

_ 	- 	. 	. 	 . 	

y 	•• 	
-•-•L. . 	 t - 	* 

Mr.B.K,Sharma for the applicant. 

: 	 : 	 •• .. L 

	
L . 	 Mr.S.AiSr.C.G.S.C. for the respQn- 

dentso. 
	 - 

. 	 . ' . 	 .. By cont hearing adjourned to 

;• 	

23.4.96. 

/ 	 ') . ) 
! 	• 	- M9nk;er 

:. 	 pg 

25 4 96 'Mr S. Sarma is preset.tit for Mr B K 

... _ L .•: 	 • 	 . 	. . . . 	 Sharma, learned counsel for the applicant. 

. 	- - 
. : • 	

Mr •, 	All, 	leatned Sr. 	C.G.S.C., 

is present for the respondents 

By consent adjourned to 75.96 for 

hearing. 

Mem er. 

11km 
L&rut coinl M LJ.Shaza and  

rl or th appIiant. Larn 
£w thc rencètit3. 

SUiiC! G c n&2 of both 

1Lcctr&1 th 	• Jot 

rtrvc1. 

un 	 wiber 

24.5 • 6 	!4r P .K .Tiwari for the applicant. i 

\ 	Ali#Cr.C.GS.0 for the responente. 

Jidet. pro 	ed.Axrticat1on is Ji 
tispos6 of, in ternscf the direction in 

the judqrnet/order • No order s to costs. 

Of fie' S to return the ACI . 	 1ile Cif 

he ajp1catt O -Ontainin,  g 38 jages unier 

sa,ed cover to the counsel of ,  the spcn 

/V 	2. 	 de'rits by obtairtng receirt from him. 

pg 
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O.A. ) /1995 

3-1-95 	By consent ad3ourned to 28-2 -96 as 

reply is still to be filed. 

Vjc eChairrnan 

)iL 

O..3.96 

Q~-2-6 
pg 

.9.4.96. 

Mr S.li.Sr .C.Gs.c for the 
respondentá. 

List for hearing on 2.4,1996. 

- 

Leave note of Mr S.Ali,Sr.C.G.S.C. 

Hearing adjourned to 9.4.96. 

Mr P.K.Tiwarj has no objection. 

1  4,__ 
Membr 

Mr P. K. Tiwari prays for adjournment to 

12.4.96. Mr S.Alj,Sr.C.G.S.0 for the 

respondents.,has no objection. 

Hearing adjourned to 12.4.96. 

4- 
Member 
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CENTRAL AD11INISTRTIVL TRIBUNAL 
GUWAHATI 	BENCH 	:: 	GUWAHATI-5. 

O.A. 	NO. 89 of 1995 

DATE OF DECISION  

ShriaKBora   (PETITIONER(S) 

Shri B.K. Sharma and Shri P.K. Tiwari ADVOCATE FOR THE 
PETIT I ONER 	(s) 

VERSUS 	S  

S. 	 - 	 .• - 

ion_of India_and others. RESPONDENT 	(s) 

Shri S. All, Sr. C.G.S.C. 
ADVUCTE FOR THE 
RESPONDENT 	(s) 

T HE HON BL E 	SHRI G.L. SANGLYINE, MEMBER (A) 

THE H0NBLE 

1 	Uhethr Repo 5rters of 	local papers may be allowed to 
se the Judgment 
To be referred to the Reporter or not ? 

Whether their Lordships wish to see the lair 5 copy of 
the judgment S 	

JVo 
Whether the Judgmânt 	is to 	he circulated to the other 
benches ? 

Judgment delivered 	by 	Honble Member () 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.89 of 1995 

Date of decision: This theLday of May 1996 

The, Hon'ble Shri G.L. Sanglyine, Member (Administrative) 

Shri D.K. Bora, 
Sub-Divisional Inspector of Post Offices, 
Kakching Sub-division, 
Nanipur Division. 	 . 	. .......Applicant 

By Advocate Shri B.K. Sharma and Shri P.K. Tiwari. 

- versus - 

Union of India, 
Represented by the Secretary, 
Department of Posts, 
New Delhi. 

The Director General, Posts, 
New Delhi. 

The Chief Post Master General, 
North Eastern Circle, 
Shillong. 

The Post Master General, 
North East Circle, Shillorig. 

The Director of Postal Services, 
Manipur Division, Imphal. 

The Superintendent of Post Offices, 
Manipur Division, Imphal. 

Shri K. Ramachandirann, 
Ex-Director of Postal Services, 
Manipur, Imphal. 
At present Director of Accounts(Postal), 
Tamilnadu Circle, Madras. 	 ........ Respondents 

By Advocate Shri S. Ali, Sr. C.G.S.C. 

SANGLYINE 1  '.•. MEMBER(A) 

The applicant was . working as Sub Divisional 

Inspector of Post Offices, Kakching Sub Division, Manipur, 

during the year 1993-94. In his Annual Confidential Report 

(ACR for short) for that year adverse remarks were 
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recorded as under: 

"Col .No. 	Particulars 
	

Remarks 

l4.(i) 
	

Devotion to duty 	: Not devoted 

(v) 
	

Trustworthiness 	: Not trustworthy 

17. 	Has the official been : The official is in 
reprimended for the 	habit of submit- 
indifferent work or ting false diary and 
for other causes T.A. 	bill without 
during the period visiting B.Os. 	Charge 
under report? 	If so, sheet under Rule-14 
please give brief has been issued to 
particulars. him. 

19. 	Integrity 	 Doubtful" 

It has been disclosed that these remarks were 

recorded by Shri K. Ramachandirann, the then Director, 

Postal Services, Manipur, Imphal and that they pertain to 

the period from 1.4.1993 to 26.9.1993. The adverse remarks 

were communicated to the applicant by the office of the 

Reporting Officer vide letter dated 25.7.94 (Annexure-2). 

Thereupon the applicant submitted a representation dated 

20.8.1994 (Annexure 9) to the Chief Post Master General, 

N.E. Circle, Shillong against the adverse remarks. This 

representation was disposed of by the Post Master General, 

N.E. Circle, Shillong on 30.1.1995 confirming the above 

mentioned adverse remarks. 

In this application under 	section 19 of the 

Administrative Tribunals Act, 1985 the applicant has 

assailed the action of the Reporting Officer as well as 

the action of the Post Master General, N.E. Circle, 

Shillong who, it is seen, is the Reviewing Officer in the 

case of the applicant. The applicant is of the view that 

• 	 Respondent No. 7, Shri K. Ramachandirann, who had left 

Imphal for good on 20.8.1993, had 	illegally written the 

Annual Confidential Report of the applicant for the period 

from 1.4.1993 to 26.9.1993 as he is not competent to write 

L the report because of the fact tht this period under 

- 	 report 
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teportis less than the period of 6 months prescribed in 

Office Order No. 27-3/79.,Disc. 1, dated 11.9.1981 issued 

by the Director General, P & T as quoted in page 16 of 

Swamy"s Compilation on Confidential Reports of Central 

Government Employees (Corrected upon 1.4.1993). Thus 

respondent No. 7 had violated this order by writing the 

Annual Confidential Re.portof the 'applica3lt 'fqr, thecafoesid 

period. Moreover, the ACR was written without following the 

prescribed guidelines. The adverse remarks were recorded 

without even giving the applicant a warning or advice to 

make improvement during the relevant period before such 

adverse entries were recorded in his ACR. There was also 

delay in recording the ACR by Respondent No. 7 as revealed 

by the fact that the adverse entries were communicated 

only in July, 1994. The procedure for recording remarks 

against Col.19, INTEGRITY, had not also been followed. 

Further, the applicant has attributed malafide against 

Respondent No. 7. According to the applicant the adverse 

remarks made by Respondent No. 7 are cryptic and not 

substantiated by facts. They were not objective but 

subjective remarks. Respondent No.7 had made such remarks 

intentionally and deliberately with bad motive in order to 

avenge his personal grudge against the applicant and to 

spoil scope of better service career of the applicant. 

In order to fulfil this desire respondent No.7 even 

recorded irrelevant entries against Col.17 of the ACR. It 

has been submitted on behalf of the applicant that the 

facts leading to this malafide action of the -espondent 

No.7 have been recorded in para 4(v) to (xiii) of the O.A. 

and the respondent No.7 has not refuted the contentions of 

the applicant that he had acted with malafide. The 

applicant has serious grievances against respondent No.4 

also...... 

I 
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also. According to the applicant respondent No.4 has no 

authority to dispose his representation which he 

addressed to the respondent No.3. Further respondent No.4 

had disposed of the representation arbitrarily, 

whimsically and without any application of mind. As a 

Reviewing Officer respondent No.4 was to give his 

independent view on the adverse entries communicated to 

the applicant but he did not do so. While disposing of 

the representation he did not even notice the fact that 

the basis of the irrelevant remarks made against Col.17 

no longer existed as on 30.1.1995, the date of disposal 

of the representation, due to the fact that the applicant 

was exonerated of the charge on 15.9.1994 as communciated 

by the office of respondent No.3. Respondent No.4 did not 

also apply his mind to the fact that entries made by the 

Reporting Officer against Col.19 was in violation of the 

Rule in this regard. In the light of these contentions, 

the applicant has:prayed that the order dated 30.1.1995 

rejecting his representation be set asideand quashed and 

the adverse remarks expunged. 

4. 	The learned counsel of the applicant has relied on 

a number of decisions in order to show that the reliefs 

sought by the applicant are justified. These are, 

(1) 1987(4) SLJ (CAT) 527, (2) 1996(1) GLT CAT 1, 

(3) 1994(3) SLJ 95 and (4) AIR 1986 SC 875. He also 

refers and relies on Swamy's Compilation on Confidential 

Reports of Central Government Employees (corrected upto 

l.4.93)in support of the various allegations of violation 

of rules and procedure prescribed for writing of ACR by 

the respondent No.7 and respondent No.4. 

4'  

5. 	The respondents have contested this application by 

filing written statement. Mr S. Ali, the learned Sr. 

has made submission in support of the contention 

of....... 
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of the respondents. Mr Ali has submitted that both 

respondent No.7 and respondent No.4 had acted within 

their powers. According to Rule 174(3) of P & T Manual 

Vol.111 only three months time for overseeing the work of 

the officer reported upon is required for the reporting 

officer to enable him to write the ACR when the reporting 

officer was tranferred during the year. In this case the 

respondent No.7 hd three months time to watch the works 

of the applicant and he had written the ACR on the basis 

of his knowledge and, based on the records such as 

fortnightly diaries and T.A. bills of the officer 

reported upon. He also submitted that under Rules 

174(13)(ii) of the same Manual the Post Master General, 

N.E. Circle, Shi]tlong, was competent to dispose of the 

respresentation of the applicant. 

6. 	The applicant has impugned the order of the PMG, 

N.E. Circle, Shillong, confirming the aforesaid adverse 

remarks as conveyed vide Memo No.Staff/109-Misc./5/qL1 - 

dated 30.1.1995. According to the applicant the 

respondent No.4 being a Reviewing Officer in respect of 

the ACR of the applicant was not competent to dispose of 

his representation dated 20.8.1994 submitted to the Chief 

Post Master Geneia1, N.E. Circle, Shillong, requesting 

him to expunge the adverse remarks. It is the contention 

of the applicant that the representation could only be 

disposed of by the respondent No.3 being the competent 

authority. As already mentioned above Mr Ali resisted 

this contention of the applicant. He submits that the 

PMG, N.E. Circle, Shillong, was competent to dispose of 

the representatioias he is the immediate superior to the 

Reporting Officer. He has referred to the Posts and 

Telegraphs Manual. Vol.111 (as corrected upto 1.11.1980) 

in support of this contention. Rule 174(13)(ii) of this 

Manual ....... 

\' 
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Manual reads as under: 

174(13)(ii). 	Representation 	against 
averse remarks will lie to the 
authority immediately superior to the 
countersigning authority, if any or to 
the reporting officer. If the immediate 
superior authority has already reviewed 
the confidential report in question and 
has also expressed his view either 
agreeing or disagreeing with the 
adverse remarks recorded and accepted 
by the countersigning authority, the 
representation should, in that event, 
lie to the next higher authority." 

This is same with item 22 appearing in page 25 of the 

aforesâidSwamy's Compilation relied on by the learned 

counseI;for the applicant and the Postal Manual Vol.111 

(corrected upto 1.7.1986). Thus the contention of the 

respondents is that in the absence of countersigning 

authority the representation against the adverse remarks 

would lie to the authority immediately superior to the 

reporting officer, namely, the PMG, N.E. Circle, 

Sh 1 llong, and that the PMG is competent to dispose of the 

representation especially as he has not already reviewed 

the confidential report of the applicant and had not also 

expressed his view either to agree or to disagree with 

the remarks reported by the reporting officer in the ACR. 

There is no dispute that the PMG is the reviewing officer 

in respect of the ACR of the applicant recorded by the 

Director PostI Services, Manipur. O,h perusal of the 

form of ACR in respect of the applicant it shows that 

there are four parts and Part IV is provided for comments 

to be made by the reviewing officer. There is no part 

provided for the countersigning authority. As evident 

from the ACR, the reviewing officer had not in this case 

reviewed the entries recorded in the ACR of the 

applicant. He had not also expressed any view against 

Col.21 which reads, 

"21. Do you agree with the remarks of 
the reporting officer in part III 
above? If not, indicate the extent of 
your disagreement", 
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before the adverse entries were communicated to the 

applicant. He had expressed his view only in his order 

disposing of the representation of the applicant by 

confirming the adverse remarks thereby agreeing with the 

reporting officer in respect of the adverse remarks 

communicated to the applicant. Rule 174(12) of the 

Manual provides that adverse remarks should be 

communicated to the officer concerned by the 

countersigning authority when one is prescribed and by 

the reporting officer in other cases. In the case of the 

applicant the adverse remarks were communicated under the 

letter head of the Office of the Director Postal 

Services, Manipur, Imphal, though the same was signed by 

the Superintendent of Post Offices, Manipur Division, 

Imphal. Thus it shows that it was not the reviewing 

officer who had communicated the adverse remarks. This 

further shows that there was no countersigning authority 

in respect of the ACR of the applicant. In view of the 

facts of the case the respondent No.4 had, therefore, 

acted within his powers in disposing of the 

representation of the applicant. 

7. 	The other objection of the application is that 

the respondent No.7 was not legally competent to write 

the Annual Confidential Report of the applicant for the 

period from 1.4.1993 to 26.9.1993 as he was transferred 

from Manipur during the year because the period under 

report is less than the period of 6 months prescribed in 

the letter No.27-3/79-Disc.1 dated 11.9.1981 issued by 

the Director General, P & T, as mentioned at item 6 of 

page 16 of the aforesaid Swamy's Compilation. The 

respondents on the other hand submit that respondent No.7 

was competent to write the ACR of the applicant for the 

aforesaid period and rely on , Note 1 below Rule 174(4) of 

Postal ....... 
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Postal Manual Vol.111 (corrected upto 1.7.1986) which 

reads: 

"On the transfer of the Reporting 
Officer or the officer to be reported 
upon, the Reporting Officer should 
write a report, provided he had an 
opportunity to watch the work and 
conduct of the officer for a period of 
more than three months." 

According to the applicant respondent No.7 left Imphal on 

20.8.1993. The Postal Manual as corrected upto 1.7.1986 

is a later authority than the letter dated 11.9.1981 of 

the Director General, P&T. Therefore, it has to be 

accepted that as far as the Postal Employees are 

concerned this later position would be applicable to them 

and consequently the contention of the applicant is not 

acceptable. 

8. 	The 	respondents 	have 	submitted 	that 	this 

application is liable to be dismissed as the applicant 

did not avail all the departmental remedies. Technically 

they are correct because after rejection of the 

representation against the adverse remarks the affected 

officer concerned is entitled to submit an appeal within 

a period of six months. The applicant had not availed of 

this remedy within the prescribed period but instead came 

before this Tribunal before the expiry of the period. I 

am not however inclined to dismiss the application on 

this ground because of the confusion apparently faced by 

the applicant in this matter of his ACR. It may not be 

hazardous to guess that the applicant might have a notion 

that the adverse remarks were communicated to him by the 

Superintendent of Post Offices, Manipur Division only 

after the remarks were reviewed and accepted by the 

Reviewing Officer. Therefore, he had submitted the 

representation to an authority next superior to the 

Reviewing ........ 

'.1 	 S 

-L 



Reviewing Officer. When this representation was disposed 

of by the Reviewing Officer instead of by the next 

superior officer the applicant became confused and did 

not accept the legality of the disposal of his 

representation by respondent No.4. 

9. 	After crossing over the above hurdles it is now 

to be seen whether the applicant is correct in his view 

that the respondent No.4 had mechanically and without 

application of mind disposed of his representation 

confirming the adverse remarks. Respondent No.4 had 

obtained the comments of the Reporting Officer upon the 

representation of the applicant. He perused both the 

cothments and the representation and confirmed the adverse 

remarks as he did not feel the necessity to intervene in 

expunging the remarks recorded by the Reporting Officer 

who was the then direct controlling officer of the 

applicant. He has not disclosed in his order dated 

A  30.1.1995 what are contents of the comments of the 

respondent No.7 and he has not also placed them before 

this Tribunal for perusal. In his order he has not dealt 

with any point raised by the applicant in his 

representation. The matter is now before this Tribunal.it 

is incumbent on him to let this Tribunal know supported 

by evidence why none of the issues raised by the applicant 

in his representation was found unacceptable to him. 

His failure to do so would lend support to the 

contention of the applicant that the representation was 

Whimsically and arbitrarily rejected. Add to this, he 

has not written a word in Part IV of the relevant 

Confidential ........... 
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Confidential Report which is a clear indication of the 

extent of non-application of mind of the Reviewing 

Officer in respect of the ACR of the applicant. It may be 

true that respondent No.4 was not a direct Controlling 

Officer of the applicant in the relevant period but it 

was his duty as a Reviewing Officer to know about the 

applicant and his work. At least, it must have crossed 

his mind that the entries at Col.14 and 19 could have 

been prompted by the entries made in Col.17. If so, 

whether it could not be considered that the alleged facts 

at Col.14 and 19 did not exist ab initio when the basis 

had gone away with the exoneration of the applicant from 

the charges. The charges were proved wrong before the 

date of disposal of the reprsentation. The respondent 

No.4 could have thought on the basis thereof whether such 

remarks as recorded in Col.17 could still be confirmed. 

The respondent No.4 could have also examined whether the 

entries against Col.17 are relevant to the query embodied 

therein or redundant or superflous to it. At least, it 

cannot be doubted that )4 he was not aware of the 

guidelines of writing ACR in respect of the Col.19, 

Integrity, when the Reporting Officer is in doubt about 

the integrity of an officer reported upon. All these go 

to show that there had been lack of application of mind 

by respondent •No.4 to the facts of the case while 

disposing of the representation of the applicant vide his 

order dated 30.1.1995. This order itself is not a 

speaking order. The documents on the basis of which the 

adverse remarks were recorded have not also been 

submitted by the respondents ,.before the Tribunal. 

10. 	In view of the facts and circumstances discussed 

in the preceding paragraph, I have come to the conclusion 

that 	the 	impugned order dated 30.1.1995 	is not 

sustainable and is liable to be set aside. At this stage 
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I consider thGt it is not necessary to go into the merit 

of the action of respondent No.7 )but would rather leave 

it to the respondent No.4 to reconsider the matter. I 

therefore, hereby set aside the impugned order dated 

30.1.1995 and I direc, t respondent No.4 to consider the 

representation dated 20.8.1994 of the applicant afresh on 

merit and in accordance with the relevant rules and 

communicate his decision to the applicant. This shall be 

completed by him within one month from )Ythe date of his 

receipt of a copy of this order. If the applicant is 

aggrieved with the fresh order of respondent No.4, he 

shall, if he desires, submit a representation to the next 

higher authority within one month from the date of his 

receipt of the copy of the order of respondent No.4. The 

next higher authority shall dispose of the representation 

of the applicant within one month from the date of his 

reeipt of the representation from the applicant. If he is 

still aggrieved, the applicant is at liberty to approach 

this Tribunal. 

The respondents are directed that they shall not 

act upon the aforesaid adverse remarks while considering 

the service career prospects of the applicant during the 

pendency of their consideration of his representation 

dated 20.8.1994. 

The original application is disposed of as 

indicated above. NO order as to costs. 

C. L. SAN/A)INE ) 
MEMBER  

nkm 
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IN.TBE CENTRAJ ADMINISTRATIVE TRIBUNALGUWAHATI BENCH 

AT GUWAi1AT 

M application Under Section 19 of 

the Central Mministrative Tribunal 

t, 1985. 

CF 1995. 

Shri D.K,Bora, 

SubDiviSioflal Inspector of -Post 

offices,, Kakching SuDivisiofl, 

Nanipur Dvisiofl. 

••. applicant. 

_VESUS. 

• 	 1, Union of India.. 

Represented by the Secretary, 

Department of Posts; 

New Delhi. 

- 2, The Director General,, Posts, 

New Delhi. 

• 	3, The Chief Post Master General, 

North Eastern Circle, 

Shillong, 

• 	4. The Post Master General, 

North East circle, Shillong. 

5. The 

/ 

cnt' 

lv¼:. 	
CO  

çp t' 1pU 



The Director of Postal Services, 

Manipur Division #  Imphal. 

The Superintendent of Post dffices, 

Manipur Division, Imphal. 

OV/7, shri K. Ramachafldirafln, 

Ex-.Director of Postal Services, 

Manipur, Imphal.. 

At present Director of Accounts(Postal).. 

Tamilnadu Circle, Madras. 

• •'• Pesponpen t s 

DETAIIS.OF APPLICATION ;. 

i particulars of the Order against which the applica-' 

tion is made : 

• 	
The application is directed against the illegal 

rejection orderpassed by the Post Master General s  

• 	
N.E,Circte, Shillong on the repeseritatiofl submitted 

by the app].icant.tO the Chief Post MasterGeneral, 

N,ECircle, Shillong communicated Under MeTro No.Staff/ 

109-MisC./5/94, dated at shillong,the 30.1.95 which 

was received by the applicant on 9, 2.9 5( nnexure-1) 

and to expunge the malicious adverse remarks made in 

• 	 the applicant's annual Confidential Report for the year 

/ 1993..94 by the Ibspondent No.7 communiCated to the 

applicant under.No.CR/93_94 dated at Irnphal 25.7.94 

(Annexu re- 2) by the • Re spondén t No • 6. 

2. 006 
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2. jurtsdiction of the Trikun a i 

The applicant declares that the subject 

matter of the order against which' he wantsredressal 

is within the jurisdiction of the }bn'ble Tribunal. 

3, 	Limitation 2 

The applicant further declares that, the 

application is within the limitation prescribed 

in Section 21 of the Mministrative Tribunal Act s  

1985. 

a. 

4 0 , Factso,f the case 

That the applicant is a citizen of India 

and as such he is entitled to all the rights and 

protections as guaranteed by the Constitution of 

India. 

That .the applicant entered into the services 

as Clerk of the Postal Department in the year 1973 

Ever since his entry into the services, he has 

been working with due diligence anI to the 

full satisfaction of the authority, The applicant 

was promoted as Inspector in the year .1980 and 

presently 'he has been morking as SuDivisional 

Inspector of Post Off ices, Kakchiflg Sub-Division 

in Manipur Division. . 

(iii). 
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?S 
ZtA fq4I 

(1.. 

(iii) 	That the Respondent to.6 by his letter 

No.CR/93-94 dated 25.7.94 has brought to the appli-

cant's notice about the adverse remarks made in the 

applicant's annual Confidential Report for the year 

1993-.94 (Recorded. by the then DPS/Iinphal, Shri K. 

Ramachandirann for the period from 1.4.93to26,9.93 

The applicant was shocked to see the vindicative 

biased, intivated, malicious and vague ramarks recorded 

by the Respondent No,7 in violation of the Office 

Order and the Rules. Cn perusal of the adverse remarks 

it is crystal clear that the impugned remarks are not 

at all,objective but subjective, and the Respondent 

No,1 has intentionally, deliberately and with bad 

motive recorded those remarks in order to avenge his 

previous grudge borne by him against the applicant 

and to spoil the service career of the applicant 

for future prospect and promotion witixait any 

consideration about the 'applicant's excellant 

years of past service. It is apparent on the fact of 

the record that against Col,17, the remarks recorded 

are irrelevant in as much as the same are not furnished 

in compliance of the requirements of the said column. 

Office order and the Th.les were not at all followed 

in zcording remarks against Col.Fb,19,. 

(iv) 	That Shri K,Tamachandirann, the t1n DPS/ 

cT 
Imphal left Imphal on 20.8.94 forgood and he never 

CO 

returned •.. 
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to Inphal. As per office order vide DG, P&T, letter 

No2l-3/79.Disc.1, dated the 11th September, 1981 

O the report±ngperiod should be at least 6 month's time 

and as such, Sri Ramachandirann did not write the 

character Iblis in prescribed time and left Imphal with 

bags and baggaes. It is strange to note that how could 

he write the Annual Confidential Reports in the month 

of July,1994 sitting in Madras, the present place of 

his posting, covering the period from 20. 8.93 to 

26.9.93 during which period, he was not the DPS/Impnal, 

Maflipur. 

That while Shri Rarnachandirann was DPS/Imphal, 

Manipur, the applicant had to prefer 2(two) cases in 

this }n'ble Tribunal against his illegal and unjust 

orders making the allegation of personal bias. He had 

also filed contempt petition against ithe said respondent. 

- 	 The applicant instead of repeating the contentions 

made in those cases, craves leave of. the Hn'ble 

Tribunal to refer to the said case at the time of 

hearing of this case. The said cases were registered 

and numbered as O.A.To.206/91, O.t.No.43/93 and 

C • P•  110, 1./9 2. 

That the then DPS/Imphal, Shri Rarnachandirann 

vide his Memo No.IELI4/(for DPS)ThamlapokpiB0/ cit, 

Imphal 2..93 proposed to take action against the 

- 	 applicant 

Ifthblabab 



applicant under Rule 14 of CCS(CCA)Rules,1965 vhich 

also reflected in the impugned adverse remarks *  

copy of.the said Memo dated 2.7.93 is 

annexed hereto and marced as Annexure-3. 

That the applicant submitted a representation 

to the Chief post Master General N 0E •CjrCle,ShillOflg 

against the aforesaid Memo dated 2.7.93 issued by the 

then DPS/Imphal, Shri K. Ramachandiranfl. 	 - 

That the Director of postal Services, 

	

• 	 shillóngby his order conmuniCated under Memo Noo 

	

• 	 Vig/14/9/85 dated 15th september, 1994 exonerated the 

applicant f z*;m'the charges I evelled aqainst the 

• 	

0 	applicant. Thus the Rule 14 charge sheet could rt 

	

• 	 have been made the e basis for recording the 

adverse remarks. 

A copy of the order dated 1.9.94 is 

annexed hereto as jinnexure-4. 

(iXO 	That the 14a spondent No.?, Shri Ramchandirann 

not only gave intentional harassment and discrima-

na ry treatment to the applicant but also to some 

other Inspectors of the Yanipur Division and as such, 

they submitted a join epresentatiofl to the Post 
e. .- -.-- 	 - 

Master General, N.E1  Circle., Shillong bringing 

allegations against him. Such a position is also born 

( 



S. 

.117.. 

on record of aforesaid cases filed by the applicants. 

A Cepy of the said representatipn dated 

21.7,93 is annexed hereto as Annexure-.5. 

(x) 	That never before he was communicated any 
I 

N 	adverse remarks andhe did not do.anythinq so as to 

warrant such adverse remarks.  excep.t the displeasure 

he attracted by making the allegation of personal bias 

agaiflst the Respondent No.7, 
) 

xi) 	That the applicant appeared before the Enquiry 

Officer who enquired the join€ conlaint dated 21.7,93 

and gave his statement on 13.8,93. 

A copy of his statement dated 13.8.93 is 

annexed, hereto as nnexure-6. 

(xii) That the applicant is the Organising Secretary, 

AlA of  IPOS/ASO, Tianipur Division, Inhal and on 

that capacity1  the applicant wrote to the circle 

I) 	 Secretary of AlA of IPOS and ASPOS, N,E,Circle Branch, 

- 	 Shillong on 30th July, 1993alleging. against Shri. 

Ramachandirann, the then DPS/Inhal. 

A copy of the said letter dated 30th July, 

1993 is annexed hereto as Annexure-1, 

I 

(xiii) 
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(xiii) 	That the General Secretary, All India 

Association of Inspectors and Asstt. Superintendents 

of Post Offices, took up the matter on the joint 

corlaint petition filed by the applicant and the 

other Inspectors on 21.7 093 and communicated the 4 

decision by letter No.C1/IPOS/North East/93 dated 

28.7.93 to the applicant. 

• 	 A copy of the letter dated 28.7 6 93 is 

annexed hereto as Annexure8. 

That thereafter, the Respondent No.6 by his 

Neno ,C9/93-94 dated 25.7.94 communicated the adverse ;  

• 

	

	remarks recorded by the Respondent No.7, Sri Ramachandirann. 

the then DPS/Imphal for the period from 14.93 to 

26.9.93 to the applicant. 

- 	 A copy of the ?mo dated .25.7.94 is annexed 

hereto as Annexure-2. 

- That, thereafter, the applicant submitted 

a representation to Sri L.Zadeflg, the Chief Post Master 

General, N.E.Circle., Shi].long through proper channel 

on 20.8.94 4  

- 	. 	 A copy of the said representation dated 

20.8.94 is annexed hereto as Annexure-9. 

That 



-.9.. 

(xvi) 	That the aforesaid representation of the 

appliOant was rejected by Sri G,S.Misra, 'post Master 

• General, N.E.Circ].e, Shillong and not by Sri Jj.Zadeng, 

the Chief Post Master Genera]., N.E.Circle, Shillong 

and the result of the said representation was coinmuni- 

cated to the applicant Tinder memo No.Staff/109-Misc/5/94, 

dated 30.1.95. 

A copy of the said memo dated 30.1.95 is 

annexed hereto and marked as Annexure-i. 

5. 	ropnds for reUef with lectpl Drov1sioflL1 

For that the impugned orders are prima facie 

illegal and not maintainable under the law. 

For that the impugned adverse remarks which 

are conjectures and surmises and without any substance, 

having been recorded in clear violation of DG,P&T 

letter No.27-.3/79-Disc.1, dated 11th September, 1981, 

the same is bad in law and liable to be expungned. 

For that the Respondent No.4 being viewing 

respect of the entries recorded in the 

Annual Character Roll of the applicant, the Respondent 

No.4 has no authority to dispose of the representation 

of the applicant addressed to the Respondent No.3 

arbitrarily 
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arbitrarilY, whimsically and without any application 

of thind. 

For that the malicious intention of the 

repondent No.7 is writ lrge. from the facts borne 

by the respondent No.7 against the loyal and sincere 

officer like the applicant and out of grudge and sheer 

• 	 malice,' the respondent No.7 recorded the impugned adverse 

remarks to averge his grudge though he is not authori-

sed to record the same. The respondent No.4 should 

not have sent the representation of the applicant to 

/ the respondent No.7 for parawise comments before 

disposal of the same and as sh, the respondent No.4 

• 

	

	 disposed of the representation only machanically and 

acted hand in glore with the Respondent No.7. 

For that the Respondent No.4 cannot assume 

power himself which is not vested on him under the 

Rule, and as such, the respondent No.4 is not competent 

to dispose of the representation of the applicant. * 

For that the respondent No,4 has got no povr 

to take away the legal and fundamental rights of the 

applicant violating the principles of natural justice. 

For that the respondent No.4 cannot tranefress 

his authority being a Reviewing authority and sit 

- 	 over •.. 
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-over his superior autbority and as such, the respon 

dent No.4 is not competent to dipose of the reresen-

tation of the applicant. 

(h).. 	For that the respondent Nos.4 and 7 have 

no authority to violate the standing order and rule 

in filling up column relating to integrity of the 

aPPlicant.  

(1) 	For that colwm No.17 having not been filled 

up in conformity with the requirements, the same is 

liable to be quashed and expuncTned. Further the basis 

itself habing been dropped, there was no occassion for 

recording such adverse remarks. - 

(j) 	For that the respondent No.4 is bound to act 

as Reviewing Officer in respect of the applicant's 
- 

nnual Confidential' remarks' in his character RD11 and 

to give his own independent opinion in the matters  

(ky' 	For that before recording the A.C. R., the 

applicant was never warned and/or given guidance which 

is mandatorily required. Thus the adverse remarks 

recorded in the manner is not sustainable. Malafide 

is writ large' on the face of it, 

(1) For 
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(1) 	For that the general principles which are 

required to be observed by the reporting officers 

for writing annual reports, were not followed. 

(m) 	For that the respondent No.7€ is not qoiretent 

to write the annual confidential report in violation 

of rule as the period does not cover at least six 

months time. 	V  

- (n) 	For that procedure provided in the Rules, Was 

V 	 not followed in dealing with the representation, 

(o) 	For that in any view of the matter, the impugned 

adverse remarks are liable to be quashed and expungned. 

pejAIIA pf_reeshte&, 	/ 

That the applicant deiate that he has 

exhausted the departmental remedies available to him 

and there is other alternative and'efficacious remedy 

open to the applicant, 

Matter not previousiy filed or pending with any 

'other Court. 	 V 

The applicant further declares that the matter 

regarding which the application has been niade, 'is not 

pending before any other Court of law or any other 

authority 
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authority or any other Bench of the iion'ble Tribunal. 

8 Reliei sought: 

I 

Under the facts and circumstances above, the 

applicant prays that this application be admitted and 

the records of the case called for and after hearing 

the partieá on the cause or causes that may be shown 

and on perusal of the records, be pleased to grant the 

following reliefs : 

(i) 	To. set aside and quash the irrpugned orderd 

dated 25. 7,94(rinexure-2) and dated 30.1.95 

(Mnexure-1) and to allow all consequential 

benefits. 

To expunge the adverse remarks recorded by 

the respondent No.7 in the annual Confidential 

remarks on the Character bll of the applicant 

for the period from 1,4.93 to 26.9,93, 

Cost of the application. 

Any other relief or reliefs to which the 

applicant is entitled to as this Hon'ble Tribunal 

may deem fit and proper. 

9 *  fnterim order prayed tor : 

Pending disposal of the, case, the applicant 

prays that the impugned orders dated 25,7.94(nnex,2) 

and 
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and order dated 30.1.95(nnexure.-1) may kindly be 

stayed since the balance of convenience lies in 

favour of the applicant and otherwise he will suffer 

irreparable loss and injury in as much as otherwise 

the promotional prospect of the applicant will be 

seriously effected. 

100  Application filed through Athocate 

11, Particulars of the I ; L. 01.  

I.P.0 No.03 884091, 

Date - 17.4.95, 

Payable at Guwahati, 

12. List of enclosIlEAU  

As stated in the index. 
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, 
	 VERIFICATION 

I, Shri Diganta Kumat 'Bora, son of Shri 

M.R.Bora, presently working as SDIPOS, Kakchiflg 

Sub-Divisiofl in Manipur Divisiofl,, aged about 41 

years do hereby solemnly affirm and verify that 

the statements made in paragraphs 1 to 4 and 6 to St 

9, 11, 12 are true to my knowledge and those made 

in paragraph 5 are true to my legal advice and I have 

not suppressed any material facts. 

And I sign this verification on this the 

tA day of April, 1995 atGuwahati. 

ISignatur 	 I 
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DE:P RTMF;NT OF POSTS: INDIA 
' 	 OFFICE CF THE CHIEF POTMSTER GENEF</%L:N.E. CIRCLE:SUILLCNG 

' Memo NO,Stfl/109-Misc/5/94, DtL at Shillong,the 

. 	 . 	 . 	 .. 	 . 
• This ci:se re1Ltes to Mr. D0K,Bora, SDIPOs, 

Krikchirrg Sub-Division in MunipuriJivision. While he ws 
working as DI, Kkch:Lng the ien DPS Shri Ramchndir.rin 
made adverse emirks In his Confidential Remarks for the 
yeç 1993.94 as under :- 

'CO1eN0. 	Pcticulars 	 Remarks. 	. 

7\ 
 

14.(1) 	Devotion to duty 	• : 	Not devoted.  
• 	 (v) 	Trustworthiness 	: 	Not trustworthy 0  

• 	 17, 	. 	Has the offc!al been : 	The official is in the 

	

• 1 	.. reprimanded for indlffe- 	habIt of submitting falsE 
rentw work of for other 	diary and T 0 A1 bill 
cuses during the period without visitinq BOs. 
under repoit 7 if so, Charge sheet under 
ple&se give brief part.1- Ru1e14 has been issued 
culars 0 	 to him0  

194 	. . 	IntegrIty 	 : 	Dou)tfu1 
41  

On perusal of the records I find that the 
• 	 . . followinG adverse remarks were entered in his Confidential 

Reniarks 0  The offiia1 represented to Stir! 1j, Zadeng, Chief 
Y?GM.G, N.E,CIr1e, 3hi1iong on 20894 against those remarks. 

LJR111S representation w sent to 3hrI K. Ramachandrann 

I went through the comments of the then DPS 
alongwith representation of the off.tcial0 

I, Shri G 0 3 0  Mishra, Postmaster General, N.E. 
Circle, Shillong do not feel necessity to !ntervene In 

tul  th adverse remarks recorded by the t±n.DPS: who 
was hi's direct controlling officdr 	 I  

I CONFTRM the advcrse remarks of the DPS rcordea 
in the Confidential Remarks for the yer' 1993-94 of Shri 
ora, SDI, Kakchlng Sub-Division, Manipur DivisYLon, 

G.S. MISHRA ) 
• 	 . 	 Postmaster General, - . 	 • •• . 	. • 
	 N0E.Cjrcle, Shillong-793 001 

Copy., to 	- 	. 	 •• • 	•• •• 	• 

Shri D,K.Bora, SDIPOs, akching SubDivision, 
J • . 	 VL..•' • 	•. Manipur Division 0  • 	

•• 	•• 

The Supdt. of • 	• 	 • 	• 	. 	 • 	• 	• 	•' 	• 	. 

30 	 The ChIef POMOG (\iiq, Sec), C.C. , Shillong 0 	I  
• 	 •ii 

4 	 Staff fir. , C 4 O, ShIllong0 

Sparc. 

• 	 :• 	• 	 .. 	. 	 ..• 	• 	Pos 	 •.: 	• 
• • 	.. 	•• 	N. Circle Shi11ong7939O1 

- 	 -• 	 i-uNNIOND 



PARTMENT OF posTSINDiA Gk 
ç'FSOE OF THE DIRbCOI POTJ FRiIO 	1ANPTJRII4PH —79 001 

NO 	2/93-94 	 ]ated at Imphal 25-7-94 

To 
/ .. 	 Tr l 	

. 	Shri/Snt 	 r" 
- 	DI2W3 

While your perf'ormance aS a whole has been satsfaotorY 
the following adverse emrke have been made in your xrn1 ai 
Oof'identiai Report f'oi. tne year. 199:-94 They are brought to 
rr 	noic 	n order t -- t you ay b oor 	3 o 'iour lapses6 

Youf 	 otjid.ake1speC'al ef'fors daring the cur nt.year and irV' 

the ollowing years to rercome tbe short comi. ib is hoped 
that your work in f'urtu:&c 	h ;: a character so as to remove 

the effect of' tuese adverse errJ.c 

Please acknolede nd re't:urn th eflclo.se copy of tis letter 
duly signed and dated by you to the u:dergr)ed 

• 	( Recorded by iShri K 	uacandiranfl 	 •. / 
DP/lphRl for th3 period fOl--49 

26--93 ) 	 . 

l o 	Particulars 	 Remarks 
 

J UIpUL Divsion 	 U.1. 

• 	1 	() 	Devoton to duty 	i'ct devoted 	 - 

(v) 	mir . u s t w a tu-  n c fi,, 	Not tjstwortby. 

I 	Ras the f'f'icii been 	The official is tn the habit of' 

primsnc.ed- for ind.f:te-' 	submitting false diary and -Tt 

rent work of' for other 	bitl without v1sitthg B Os 
- 	CRUSCB during tb 	srI-ad 	frdh3rU• sheet under Rule —1 

• 	 -- 	under report? If io • 	esa ised to }In 
rJsse give brief parLi'- 
cu:Lars 0 -  

19 	IntegrItyQ 	 ))ouT 	•: l 

10- 
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DEp/RTvEUT 	OF 	POSIS  

OFF ]TICE 	fli 	THE. Ei IRECTOR 	cCThL 	LR 1J iCES: f1 	r Tfl 	IfNhL:?95OO1, 

'IR14(?or DPS). Tharnipokpi0OPt 	
it 	I1 €h 	2/7/93. 

StiI—KK Czr/92 
11 E 	f 	0 F 	h 	N 	L) 	U 	1 

Thu undcirSiflcd nrooS 	t hoi nn inquiry rcin5 

	

JPOs/Kakhinc) 	 • UflCJ(rUl'2 1 

:iL thu .Contri Civil 	rviw (Cloif ice. 	r,ContrDl oni Appl) 

u1;3 195. Tho cUbstflCO of th: 	 tifl f .rnicndupt nd Jr 

nbóhtvioUr in 	p 1iC t f>  ujhC. the inquiry jS nr 	OdttJ b 

21d iS 	
t out, &n the 'r.nclood OtthiCint of orticl\o nf chnrcjes 

(éinxuro I). 	.tntornoflt n th In ttti 	of mIcnduct dr 

mihohavioUr in urpor t of ooch 	ticir; '31 chn'Co 5- nn1r.ec 

(\nruxIm o II) 	t li t ,i 	ocJniOfit5 by whiCh 	nç c' liot oF wit- 

cu by whom D  thc or ,  ticloo 0f chorno or o çr 	oscci. to bo 

OuS toincd era io:) S ric1ncd (nncxuro I i 0nd IV). 

2. 	 Shri .DK6Br .S1PO/Kakcinq . 
. IS 	rct,1d t 

s 	rit within 10 dyc of t. h' r oc cip t of' th1 	mornor nn' urn 0 

IJ 	ttun ct' tornont 'f hic Uf oro 	flU cS i ti t. teto whuthor 

ft'iros ti bo hwefd in rt 'JOn 

H 	 th 	oncoiry will ho held 'nly in 

os1uct.jf those aticic5 o' ch.vqu os 'cron 	aHittnd. As 

t.ft ruforu secifi.collY. ndrit ,r uny onch rrtiClO :f chro. 

a, 	5 	thor 

jir thot jf. h cuo 	nt 	ubo5.t h.i 	ittun otn1:Cront f' 
rmn 

 

ciofnCc on or hof oru thu doto 	ói1id i nor n2 .hovc, r 

rrft apneor in. hors on hot' ore thu inquir I nc; auth rI ty or. ut hrwiE.ii 

f' nib 	or r.t'  uSGS tO comply Li'.LTh. ho provi- ion 0f r ulO 14  

CCS(C(A)u1 	16 	or thu :JIc/rUCt)r' 	OuocJ in pJrs,unr:. 

tho 	Ic rule, tho inquir I nc n uth 'r ity moy hli thu ouir 

onni not hin EX.PiTE. 

	

htt.ontin of Shri 	 ir1vitod 

R,bio 20 of the .0 C.Jflu.uotk OiLS, 	964, unchr L'ih n:; 

urvnt sh oil trinc o ott pi: t bring—ary. Poli ticel r 

inluUnCo to hn r upor. pfly nup rioT nuth:T ity to furthC hic 

'.u3.t- L th r OS ¶C t O 	nt L' 	pt 	tofliflfl t.o hi 	'' rv:ic.trc. 

	

G?vernniuflt, If ofly TOOt' O unt;nti n uivcd 	hic bchlf 

rr.m nnthLr prSifl in 	'zpc.ot of' coy t1:.ttUt' :lOOlt wltr; in  

r' ccd1 nçis it will ho 	 that Shri 	 Ipc3/Jekching 

0f such 	r 0rcnuntoLi. ort n fl1 bhtt It h 	boon 

.t bI 	ins toncu :nd no ti or 	Ii I b. tokon o .ijflS hi:i f jr violet . n 

• 'f R ul 20 .nf thu COb (C;nduCt)h ul 	964.. 

6 	 Thu ruccipt 	t- 'hu 	cm:.ranCum mnv ho ackn' LI 1L '..!C1 O.  

n 

b-f ir  .Kkch ing. 

2U • 1aflC;$ta0m0flt. 

(K oR amac 	.d i1r,  ~hfn) • — 

&c . SWC 8 , 
4?t1.p1tffc; 	 v 

	

"I.. 	.: 
I 
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EX UE -. I 

[T OF AlffICLE ur 	 H 	MINT HR iD.K 

:U iPUs, jKCH ING UB D iVI IU 	K•CH 1 NC 

chj.DKEIcra, whilO UOLkflJ 	IPOs/Kakching ubun.,Kakchincj 

c!u:i1Cj the poriod of Füb/92, had E3hOJfl Tainlapokpi EDUG IITI accuunt with 

aiia 	
as visited by him on 24.0292, in his fortnightiy diary 

sUbplitt@d by him for t1j a  sr3cond fcrtniqht of Fcthruar'y/929 but actually 
ho did not visit and thrhy violatcd the prDJi8LOfl of Rule.293 of 

pT Ma13UolV11I(Third Edtiofl—epriflt) and thus infringed tho priflC)s-

pos of Ru13(1)(i) Eind Ru1-3(1)(ii) of CCS(Conduct)RU10E,1964. 

Sh 	
as &OpQs/Kakch 	$ubUn., akch1fl 

d urtflç th pnd of rb/92, h<3U shown Lou to 1am..apokp. OBOt under 

palte1 1 8.r) frem Kakchng on ?4.Q292, but £iCtUal.3.Y id not undrt

Lhotour buL'C1eUflOd R5.34/=5o34/ (iRe6/RsSLXtY.9ht) ae 

road mileage nd 	 Ra4O6O(FSoF0rtY & paie eixty)orily 

as Daily ailduanco by violating thp provision of RuleSR53 1  R-70 

read withR-5O of supplornofltQY ulus in F&SR Part—Il (Suarny's cu 	L 

'tlation 	9th edition) and thuroby attractod infringement of tula 

•(i)(i) f' CcS(Conduct)ules,1 94 o 

A N N EX L - II 	 41 

SThTEMENT Cf I1PUTATICN OF NiCU DUCT 6 MISDEHAVIOUR IN SUPPORT CF 
IJKICH CACH RTIC1E 0 CURCES ISFR1ED AGAINST SHI4D.K.UORA,0IPO 

- 	KKC1 INU sUB—uci , KAKCU I NG 

Article—I 

That the said Shri,D,(.Eora, whiLe working as [11POs/Kakchiflg 

• 	Sub—Dflø ,Kakchiflch he ubmittCd his fortnightlY diary to the 0/a the 
Director Pot1 orvic03, icnphal for the second fortnight of February 

92 vido his No.Dy/2fld fortnight/Fob/92 dtd.20392 in which he had 

houfl visit to Tmlapokpi E)BO in account with Pallol O on 24o2.92 
under his ub-.diVisiofl But actually heb did not visit Tamlapokpi 
E000 on that particular date as per the uritten statomnt given by 
ttjij EDUP11 Shri.JePloneS dtci05.03o93 9 ifl prOsenO of Shri0S.Ibobi ingh 

GruutYc, o/o the DPS/Imphei As par Ruio-293 of P&T ManVolo VIII, 

the 1PUs in chgO of ub.-Divi.Siofl shou:Ld maintain a diary in f em 

Genl-2, briefly showing the days work and submit a copy of his diary 
showing the particulars of days work such as visit or inspection otc, 
alonguith the summary thereof, to the Divisional Head, a 	f the work 

performed on the parthular dayø But by showing the work not actually 

• 	performed by him on 240292 in the copy of diary submitted to the 
U?S/irnphal, ho j0latodth0 aoid provisions of Rui-293 and thby 

ho failed to maintain abaDlUto integrity as nvisoged in Rul3(1)(i) 
UWe and also faied to maintain devotion to duty as enjoined in 

Rul-3(i)(ii) of CC(Conduct)RU.LC5,1964 

The extract of diary for the day(ie.24.02 ! 92) submItted by him 
and the summamyRomamks) thereunder for the day(ie,242992) arc as 

unoOr- 

- 	 - ----
--.;t:ri; 	cajt/fe: 
4 	1 1 r 

Date 	Hour 	Station / Dato 	Hours 	Station 	
marks. 

byo 

• 	 ------*,---.--- -• •.0 •'.•••.•-••. ••.: 	 ---• 	 •-• 	- 

• • 26.292 0730 	 24.2e92 0900 Thamlapokpi 	17 Kink 	- Scooter 

24.292 1330 Thafiiac3ok-24c292 1500 H 	
17 Kins 

	

• : 	• 	H 	
;• 	 •• 

• 	 •L 

• 	• 	• 	• 	• • 	• 	 R E AR KS 

• 2492 	
Visited Thamlapokpi SO in account with PaIlel $O and carried 

• H 
 

out its annual inspection for 1992. DLI wa529'5.91. Cash 
and stamps wore verified and found cerro . Mails found 

sta'efactO'Y 	stw nod o H on the same day. 

• 	• 	 • 	 Contd.P/240 
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--(2)-- 

AR T 10L E— I I 

That the said ShriU.KBoia SOIPOs/Kakching Sub-Qn.,Kikching 
while working as such, submittod tour T,.8i11 for the month of Vob/92 
tr the Q/o the OP/Imphal on 02:03:92, and th same was received by 

Uio C/Q the OP/Imphal on 0603.92 in which he hd claimed Rs.34*R.8.34 

(e/ 	Rxty oght) tourd road milage on 24292 in connoct.on 
with offcaal waLk, ie B0inspection of Tbarnlapokpi &3O; and he had 

aiD clipd Rs .40o60(RoForty & paise sixty)oniy. as Daily allowance 
for that 'day ie,24o2:92o But as per the urittentatemeflt of the 

EBp1/t* 	
&5 

,ThamlapDkpi, Shri0J0MoflOS dtd:003:9Z(50,3093), given 
in preSfl9e o?Shri0S,lbobi S.ingh, G rouptD, o/o the DPS/Imphal, the 

jd Sha OK,Bora SDIPO3/Kakchinc) had not visi-thd .Tam1apckp5 OBO 

on that daY.anddid not . pert'orm afly such.tour on 24o2o92o, 

The extract of' T 0 Ibi1i(Tour) submitted by Shr i..K0Bcra,0.IP0s 

KakchinLS asunder for the 24th Veb/1992 

- 	_ -- — 	- 	- 	- - - - - - — - - - - - 	- - - 	- - - 	_•-. , 

	

K 	5coo imount 04, AmountTQTAL 
ter oi 

24:2:92 0730 H Q 	24292 0900 Tm 	 - 

	

Ia- 17 	17 	Rso34/ 	 34.  

4 7 92 1g'Tam 	
pokpi 

ia' 	2402092 1500 H 	17 	'37 	Rse,3,/= 70% 1:60o60 iè,74' 

Pkpi 	 I  
— , - — .n fl — — - — - -.  

And the said tour T04,1,0 bill suj1tj y the said $hriD0Box'a,SDIPOs 
was passed, vide OPS/Imphal N0001L2)(2)/TA/14/92'9 datedol3e5.92, 

Uu acceding his 5bovu claim, on the basis of crtificate Lurni-
shod by hib at the TA0 bill. As per Ruis-53 of FR&SR Part-Il, he was 
not entitled todraw any such amount as mentioned above(ie*Re:34/+ 

TotalSb6/=(R8:SiXtY Eight) 'and as p 	rule$,R-70 read 

uth S.R-50 	the rule ibid, he was not entitled to draw the amount 
of Rs,37010(R$.ThirtY seven & Paiso ten)io. Out of the claim of 
Ro40o60 (1sJory & Paise sixty) which was passed for Rs037010)) 

Daily allowance as he was not on duty as notod by him in his tour 
TAhil1, thereby violatod the provisions of the rules. B y c.airn1nç 
and drawing the amount(s which ho actually not ontitlod to, ho failed 
to maintain absoluto intoç)rity as required under Ru1e3(1)(i) of cCS 

(C0Uut)u11964. 

LIST OF OOCUMENTEi BY WHICH THE A8TICLES OF CHMCES ARE PROPOSED TO LIE 

IS UTAJNEU AG14INT SHR I.0K.U0RA, SDIP3 2  KAKCHING SUB DKA<CHIUG. 
1 

riry of te SDIPOs/KakchLnq for the second fortnight of February 
1992 'dtd.'02'.O392 submitted by Shri.D..Bora, $DIPOs/Kakching'SubsD. 

2:, L1rittn statement of Shriojoflones, EDBPf1,Thamlapokpi(Tam1pokpi)EDO 
M2 dtCd:5o3o93o 

3., Tour T0A0bill submittod by Shri.08K.Bora, S;DIPOs/Kakching 	b-Dfl., 
Kakchng for the month of Februay/92 subm 	on .02.03.92. 

L1T OF UITNE3CS BY WHICH THC kRTICLLS ff CFIRRGES ARE ROPOED TO BE 
LTAINED AGAIN1 HR I,DeK:BL'A, SOIPOs ,KAKCHLNL SUP DNK4KCHIN, 

F 	
I 	 I 

Sh ,J,t1onoo EDBPf/T am i. asOLp1. E090 in accun with PalI&. 

2 S i00Ibob. Sincjh Group'D 	0/a th DPS/Imphal. 	 I 
;'tI1.:i:i: 	 ' 	•. 	• 

I 	 1 	 e 

- 
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(?4/e Ciliel ±'otnister (-enra1; £. 2. irCLe; ; 	i11on 

. 	. 	15 September, 1994 
— 

by i)fS ImjJha1 S Lli(flO J20, Ii-14 (i'or D) Th.am1ajoipi 
3o/Di-L: £zr/92 .aei 	hri D,, ±30ra, SDIj:OB, akchin 
w.,o in4:orted tiia -t it was projo$ed to taie action a6ainst hiiit 
under ivale 14 of OCS(CQ) 	1965. A JL3t Q az'e1ee oi: 
cb.argei on wi•cb. ctton.w3 	upose 	a statemext of iLtiutatiou 
of wiiconcict in uport o± euc1i artJ.cie of char, a iitrt 
o:I: withe.es by whom tne urtiales of tharge were pxpoied 
to e povei were eac1o,ect jth the 	emo tithe ineo was sent 
to i2X. i3ara under reEtered post and he Was given an opor-
tunty  to subrit a written statement of defeee withiu 10 days 
of receit of the memo0 

hri Bora sthrnitted his defence denying the charges.  
ine comi tent authority therefore appointed nri uzail i.s now 
ostmaster Agartela i-J.0 as inquiry officer to inquire into the 

charges. U1 L1 	Tomba tL2, 	 oi'o 	imphal 
appc.ixited as prescntiia ofilcor to present the case be'ore 
the IO. 

hri Simil Das after hoiding inquiry as laid down in 
di.ffert rules submitted his inquiry report on 16794 with 

• the finding that the chtrges were not proved. 

I have gone thiug the memo cited above, the inquiry 
report of the inqui'y officer, the liteU documents and other 
relevant aoeumeaits very caretully0 'Jnere are 2 articles of 
ohurges, however UQth iiuve arisen ctue to single dileation 
'o sum of the 2 articLes of cnarges it is aiieed that hri 

• 	iOra 1Xd. S11Oii2 L51t to 	inbpopi for tue purpose oi' 
inp0ctin on 24 22 aid. ciaiieu 'LA and Ii Icr it ot actuuily 
ne aia not visit the LO on that dr0  

In support of this allegation the 0itry of UUVs 
cuing, his TA Dill of the relevant perioci ana. a statement of 
iirikaaas .i)B.i Th Jnpoup1 wted 5.3.93 WflCi1 is also oiieU. 

Dy- i .Lcoci bngh Uroup 	on 53.93 weive 	as uccunents 
as prools. Trio who.LC case hines on the written statement of 

Je i.as uated 5 393 as he statec. tnerein tiit inspectin 
of tile .00 was u.ot earricu out in Thfl.1onj)o1Cpi .UL ou"24. 2 92 
cut was actuaLly carriei out in 'aLLO.L 	In nis disposition 
before the IGO and duxing cross exnination b y  the charged 
of.:iicial Linri narias stated that be had prsonalJj written the 
statement ciuted. 5393 and that it was on the dictation of 
.iJk iriipbj but that tile contents were riot true, and that the 
inspection of 24 2 92 was actuaii y  carriea out at the bO. ibri 
icobi ingd dso statec. that 110 aid not £cnow about the contenta 
of ti.e statement but siieo. it when iAtS implaul asicea him to 
sign £t0 Tne charged o±IiCi.aLroauced. a .ctefence witness viz. 
bhri T. 	irithat E 	.cu.m-.Ji4'iC Thiiiapokcpi Bu who aeposea 
that the chargea. oftic:al actuaia.y visited the BO on 24.292 
to orry  out the Lnpectiou. Tue presentLng ofiicr was gLvri 
opportunity by iu to e mil:ie the w.tness but it bore no 

in provin g  the alieation0 
H • 	• 	• 	••• 	• 	 • 	• 	• 	• 	• 	• 	•• 	•• 	••• 

I 	 I 	l 
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'Thus it i seen tLG nri .iionav the 	-I on wbos 

tteraont aatea 5o 3 3 tLe wo1e ce roStFi, cop1eteLY reVer6 

hi 	 Tac re4e1tiY2 	
tiCr LLO 	!:Leu to oroUCe 	Y 

o ther aoCaet5/ witXle5SC WbLC 	
LLd 	VO 5uhetatiated 

chare 	flere5 the cbarge oiC1&- pro Ct a wjtflC 

jent 	ppot to the cepOT10n o 	ri inaS. he tact that 

waS not 	to 	hS sttcLat aate 5393 

could not 	be proveth it aO 	that the 8tezt ate 

, 93 ws recor1e on the. 
eours oi u enqLi'Y bw no 

test10n 	t 	
autLlor1tY was 	

o that 

the 	 1Oe5 	o 	
uthentiCtY0 hereXOr0' I

00 
have 3y other way bt 	

With the Ini4rY QtiCO tbat 

the chaCO aath 	
rioi.0ra is not pive. 

T3S 
Iaha 

tkiOitY n the rest case: 
eonerat! 

QCp £aCCA1 	
zvrn the. ch3 jve11ed 

at h 	
Imphal 	C1t5C bOVeo 

' 	 I 

- 	., • rJ/ 1 ' 

	

( LiD0 	CIilkI 
- 	 Director iotaL erviCe, 

i.Lion'793 001. 
& 

1-' 	
bri p.Bor 	JEP0 	akehifl Bazar 

2. 	D4P0S' 	
yieLOfl 

3 . 
	yotasterD Imph.o 	 - 

5)  
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"'K 
Sb*t G.a. Michrn 

G N.E. Circle 
thulone. 

ubects- intentional baracstent and discri' 
nthntory trctthent by Shri K. kcu 
cixxdirann, L)k lraphal to the £Q 
in tc1pur Div is ion and causing 
serious detericx-ation in efficiency 
of Vcthl .cr. ices thereof. 

Itespected 3ir, 

With due respect and hunbie sub'iisston, we 
the £1(JS working in nirur Div ic ion btg your kind 
permission to submit this 41 oin't iumble application 

to your goodness for favour of your kind perusal and 

taking follow up action as cn deam Lit and proper, 

The circwnstancez under ihich ure are coropellod 
to seek your f kind inter ent ion will be clear from 
the facts and satorLals mentioned the preceeding paras 
of this application. 

We once more rcue3t you to kthcily excuse us 
for submitting this joint zpplication. 

1. 	That Sir, durinC your Lost 3 visits, you 
viht have been observed that the 1unctionin. of 
Manipur roatD1 Div isles it. riot stLsLctory onu 
deteriorating day by day. The ma tior reason behind 
this may be attributed to the Lack of liaison between 
the DI'S and the enernl taLf, the DPS ind the INa 
torkin 1 . in Ptanipur. It vould not be out of way to 
ertioned that after joiniip of Shri f. ichnn3irnn 

as 	thiz division has fttcod uly gesture of I i1Sn 
cases in the Court of Liw as well as Central Adiinis 
trative rribwials (CAT). Perhaps this is the first 
time in the Fostol hiscry of onipur wh the 
staff had to sack ivtcrantcn nn shelter of the Court 
of Law aLairzt the bisez, pxejudiced and rnolflde 
ctton of the UPS 3hri . 

Contd ..2.. 
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2. 	TIt iir, portailic yu wi 3. a.Lrce with ua 

that our potl work is a tai work and we have 
to work together like Gimbarr, of the ce 
or acitovemint ci ef1iciecy harOntOu reletiofl 

ship and brotherhood, tut it in paradoxical enough 

to Dention that after his joining as DP, Shri K. 

aochandirann had for no reo1 adopted the 

eliment of hatridity t0wai - (1c,  his 	UbOrULnate par' 

ttcui.rly to the 1p fja Cdrc ad he started victi- 

tiin the aeber one olter cnothcr, either directly 

or indirectly. After hii jiniu. we found him to 

have not bothered a little to know our peronel and 

adrninistratiVe diZficutt!e, znd rroblecn. Rather he 

abru •tly clo&ed down the door of discuaaiofl with any 

of UG either porborally or in any cionthly ieeting. 

The tystezn of holdLn eg D1viional Level meetings with 

1Os vanithed for ever during the time of hri K. 

Ha Cha!dtX*3flfl. 

30 	That Sir, wO arc oxtrety sorry to itentiofl 

th3t even during your Auuzt vi.-Jits to krAnipur ip WO 

are not officially thfor::,ed -ri our Pupronch to your 

oodness was coalet3y r(:trictcd by the DP3 Shri 

K, arnaconUirac. The rcttrictton. was imrosed in 

such a manner that neitner the tneral ztaff nor any 

rne;bers of the iPOS Cdre ecept 3hrI h.t, tlo i 

IPOs Wthx'uI ubctIviion and 	Padmanavan 1 4 .A. 

(typist) could reach up to you to vnttlate their 

rievmcea. 	 - 

4. 	That £i, we c4re ctrenly norry to mention 
that we are Gubject'd to direct victim of ftwouratthm 

of tihri i* 	iackozutirarn who is c. ,xercisint, his riht 

and power basintj on cot, colour wid creed. Ptrhaps 

it is known to you or not thnt two LPfs of tnipur 

)ivinion Shri I).st. Lura rus !eall a n ti ri. U • K. 	were 
Bubjected by Shri . 	ochindirann to exreame 

harassnent and ucpckble hirdship by imposing roco-

very of their entire eiount of snIary for oiith 

toiether in the narc of iac cIargcs on the ellea 

tion of unauthor$.sd rctnt.ion of (&rtcr £ciiowin 

LOfl 	...)•. 
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their change of Uoaci 'urter3 from One statiofl to 

another. But in case of hrt fl. • ialot wh ose Uead 

Quarter is at Ukbrul and iz keeptn, a (uarter with 

in the same premiaes with the above two 1.Os, demao 

chergce is not botn icco'vered br retention of the 

uarter zeLther any objection to raised agin3t him. 
tts sort of narned vratirn and di8crtmthGtifl 

tins ci,ue1y hurt our s untimentse 

It will be prGper tu 	here that rettrntion 

of Luarter by hri , . iort. 	iri U.. We for 

the bLtde use of their fcitly mccbers were trectad 

ty the i4'. an uwuthorised uc, c u., eiy of etftrne3 

her;ca was im ose 1 r tçtflU • L3ut neither demago 

charcs axe recoverod nor any other action is taken 

nathat 6hri 	.3lt 	hi'i i c1anavafl who sre 

keepiiw, unauthori&ed pernons in their Cuarter on 

rehular basic. 

5. 	Lhnt 4r, another heirow oy adoptc.d by 

Shri eto I cnctandirann for har 	ir ond 'cttmistng 

the mcrnber of thL cUrc is t1lot ho sM aically with 

held canction of icur 1. • bills,for motlths tojether 

3fld keep the bitic in his cr.onel cuxty 00 that 

the Iccouatkrnt conceined .'ay not ;ct cxnce to put 
up them for sanctions for curi;lo tour 	t)ill of 

1u'i DK*  txra for Sept 11, 4arch 19:'20 June 199? 

re pending with the 	; that of hri li.. &n for 

the month of June 19... to June 1)3 pedin with 
Jh; that of 4io utuLUUdin from July 19)2 to nov. 

1992 were passed in teb, 11993 that of . U, Basu'.' 

catary from Jan. 1)2 to cc. 1)2 wore patised in 

June 1993. But T.t. BiUs of 14irl VI.A. I.alai 1), 

Ukhrul and 1ri V.I. Oasson LiOl # an;; okpi are pacced 

with out any delay. 

60 	Tht Sir, you wil]. c.rte .ith U5 that the 
wheel of adethistrotton tco c runninC at the cost of 

ainccre and saltless collective eff ,kxts of all the 

enpwer. Any oount of re[ii :ncc or urongful 

hnndling of the wcneer is found to lead the oimtnth-

tiative macbinary to the fa end of disaster. lO2 Z 

Contd. • .4. 
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Cadro n, heon raco1;n2nnd h on" ,nd mll to bo thc 
backbone of the boprtnnt o  tut ironically the DKIS  
Shri K. PchtnUirnnn instead of comin; £orwrd to 
eneroto collective eIfort :1th the 11 16 nd to 

strengthening administratiie nacither, be lii 
Very dicta tdial and v thdictive mainor try in rest-
10382.y to kick down rend condemn the cre by hook or 
by crook. One of the o;t evil d esil. n plotted by 
hri K. ilamachetndirann is to r efue leave to the 

tcmbera of thia ctre. 

For example leave nvoiled by lwt 141. Bora 
from 5.10.91 to 20911.91 was ref.wod eAd crdered as 
Iienon". Aain leave for the period from 302.93 

to 15.4.93 reZued by the ; 	wee zubaeçucntly 	S  
sanctioned we to your kthcl thtex -vcntton durthg your 
Last visit to iianipur. Liilarly leave availed by .  

hrt R.r. Las for the period from 4.11.91 to 30.11.91,. 
was outrtghtly refused ty the £)F could be ot nonc 
tioned only after your kind thtervention during your 
1t iisit to flenipur in the month of flee, 1992. 
Another spell of leave irL.ru 	 to 4,6,*93 ore not 
let zanctioned ths'itc ci exicn of rcLa3ts ifiade to 
the L?.. 41nilar type of aramcnt and disciMtna-
tion are mected out to Shri L,f. Cjihana and :1. cutu-
buddin in sancjionin tt.eir 1.ave. 3ut any kind of 

leave for any duration ailed by Ihri M,Ae Malai and 
Skirt v.T e  ia&t,un without even suljmittlng fortrnl lenve 
pplico.ton before ;ing lcLwc are found onctioiied 

very frequently without nny Ob6CCt1t; of formal querry. 

This type of dincrimLiatory attitude end bchnv tour n 
the ;:art of an officer not only poisoned the uorking, 
atmosphere of an individual but rlo deies the epirit 
and vigour, posce of rAnd etc. 

7. 	Thct Sir, after ndc. tL. vcry poaiblc ways 
and means and ne.ktn thcu tr;trurcntal in one 	' or 
other when the IWS fele hrcjf that his actions 
were not of much effect, he rejuvcnile his evil desjn 
to coaipletcly destroy anti tr.cc;e the ser ice cirrier 
of the zeber. of tbir. ctdre. in his now cv U design 

Coritd. ..3.. 



he atarteci v is it ing branch off icos for obtaining 
contradictory ntatemei ta from the iLio on the tone 
of threateninp, aainzt the visIt/inspection made by 
the rnuDberz of this cadre during 199192. And after, 
collecting such contraiittory sttements will fully 
nd vindictively, the VS now trrted issuing charge 

sheet under hule 14 mkin& the said Eelf collected 
statement as an weapon. Thus the UPZ is restlessly 
plotting to ruth not only the services of the members 
of this cadre but also platnthg to brine d&aa3ter 
to the family meabera of the concerned officiale 
such charge cheet under Rule 14 has already ,  been aexvcd 
to &u'i i(.K. flas Sf1 C,C. 4 ur nowj I&P 1st subdivi 
Zion, Mde Cutubuddth £I 2nd StibdivicDon and ShrL tJ.K. 
Icra 	Aakththg stbdtvision. The é?S had also 
abruptly ziasued an irreular suspension order to 
aothor mneber shri U. &swatary SDI 3rd by ro-openin 
an ae old case which was subudiced in the court of 
Law in 19369 But your &oodness will be surprised 
to kncw that no action, n i.~ -LZing of the sort being 
evoked inrespoct of Zhri 	ta1ri who has macie 
his bead uarter at £mphal iustead of his place of 
posting ot UkhZ'U1 and Uitchttin4, every day and 
night with the DP., Siiilarly no action nothing of 
the sort is being evoked in respect of ;hr 1. V • T. 
£a8safl who remains 20 cays a month out of his aub 
division to Nagaland as well as to his native home 
despite the fact is very well known to the tIP hth 
rolf e  it may also be quite proper to mention here 
that inorder to extent undue pravilaea and Iscllitiec 
towrd& thri K.K. ia1f1i :nd to keep clQSe contract, 
the L is entrusting all the enquiry Ci8(8 to &bz-i 

tlaj who is 1ixir the 3  ertue for all such cases 
at imphal, leaving behind the works of his own sub 
division at Ukbrul, 

80 	bat ti.r, invrious othez'ways we feel ou 
selves quite disturbed and Iiumilthted in the hands 
of itS who is cQnatttly co11iz us for explathaUon 
for no curfiCtent and good. reason. We are being 

Contdo e4so 



P& 
forced to divert our time and energy for replying to 
his wnocsary cxplathations and querries iflte ad 

of devoting to our scheduled works and prograe 
peacaully. Thus we fel quite unprotected in the 
hands of the DP4 who 16 deterathed to harc, harass 
and humiliate ue either rij1tly or wron;1ully without 
'bothering for eLfictccy of service and herony in 
the adninistraUon. 

Uudcr the abcs,e Preialline, circuat&tnces when 
we find ourselves to be the direct victiru of favoura-
ti, castism and hithbandedness of the LF', we humbly 

pray for your kthct intrventien md to have a thourouh 
probe to wwatl the entire uripa1atab1e environments 
prevailing In iantpur, so as to have a complete checL 
of the ugly instances oxpiatn cibovo and we can fully 
devote our full vigeur and cnviosinsm for the improve-

meat of postal arvices. 

hith sincero 

curs faithfully, 

• 	)ii i D.. Ikerc ) 
t)I Kakchthg 

2. ( .hri k,. Dar,) 
13t :ubdiv1ton, 
£iphal 

• k Md • (utubucd in ) 
4 2nd &b-DivJ.tion, 

4. (S)ari U. i3issumatery) 
rd &ub-ii 	.ictx, 

Coatci. • .7,. 



a, 

F 407- 

,. (hi'i L.ii. Ckthana) 
LL(d 1 411 lznphal 

Copy to: 

Shri. L. Laden:; e}ij i.L, trcle Lhillon 
for Lnf.frrmatton and rcridLal action. 

.hrt N . 1)as Cu-do 4ecretery AlA of tP*/ 
AWOa 1.E. Circle i3ranch hillong for 

	

thforcitton and percue the rnattex' with 	 j 
the AuthozLtie5. 

.. Shri J,P. aini (encral Secretary All 
1ndia 1tisociation of 1P/h8 833/10 
ROOP Naar Colony u r • Cau Keran L?ark 
aohtak-124001 (riciryana ) 

for inforcition 
and takin, up the nater 4th the authority 
concerned. 

(Shri 
3i'J i kchin 41b'diV i& ton 

1) ted/1phal 
the 218t July 1995. 

 

tt1.j( 	it 3ub-dti1sion, 
nphal. 

. (fld. QutubudJin) 
1 2x.d Sub-divthton 

4mphril. 

(hrt 3 . as!  --U::m i to,  
Ql 3rd Sub-divthiOfl 

linpha3. 

06.~. 	? 

(Lii R. QlhQflQ) 
/- 	110 P0:1111. Imphal 

V to/pbal 
the :1Bt July 1930 
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Circl 	ecrctry of AIA of IPCis and ASF-Os, 

.L. Circle raich hU1ong 7900i, 

:3ubject — 	iiute of ffleetiri[ held &t imr.h'.J. 
on 23.7.J1 a;nidst the, neibrs of • 	
A:C4. Of I1Os eJci ASPOs3tatLoned 
iJ.i1a flI) UI' 

i)ear Comrade, 

	

th iOs and 	Us working i.Iiru 
ivis ion eventually felt .theuiselve rtO be. ciuite  in-4  

secured due to äay today 
at'tck by thi i 	Ham:jchandirann DPs 4 1•Ianj.0ur Imp11, 
it is Jatly decided to ventilate, the real p;sition 
to rou for 4kin u mweuiate steps with 	hihx 

• authorities so that tue innocent IPOs/APQs need not 

become the victim of vindictive acton:othe DP3 
and their lives and services are riot bei 	damaged. 
Hence the membe.r.s verorking in Nanipur •sat 'tcdsy o nd 

• after thread bare ciiscussion passethe 'followin 
resoluti•ons. 	 •,.., 

Re$olut ion No01: CR1ATiON OF COUIUWAL COU)UR - 	 - __—__*___a__ - J 	•, o I 

I. 	 •,) 	L'i 	 ( i't RaThachnaJrann had Joined as - 	'• 	• 	 • 	 ji 	'- 	i•• U Tmpha2 on 4.69O id vr since his joining 

he aaopted a alvidend policy and or that the POs 
and'jOs posted in tiiis rivisi'on 	o becom his  

ret. In the eyes of tc aJn1nttov he p.r e- 

tend to 'be neutral but practicaI.y he is not o. 
• 	 & 	., 

athér he has been acfinj by analysing the facts on
I. 

tho bdis 
 

of caste colour erd creed. It is noticed Jh 
that 'in one side he aJowed Shri 	flaittfun-  
tin his office at Innjhal despite the fact of his 
fl.Q0 ,bejn at Ukjru2 which is 86 1 , J1. away, from 

Ltjl3rfac'jljtv is 	to ShrjV.T 0  Dassan 
Thr fuhc'tjdnj' his of.iic from Johj,ia whose fl.U. i 
at an;pok,j. On 'L)c o'Luier ieIad i1i DP 	c3ert in 

extreme har'Qshjp to other SDI. 5 by iciposing 
ctamap.e char -e, for irerc3y kecing their L'mi1is in 
the dvernmejtt - rs, t lmhal due tO ChSfl( 1 A of, their 

,. 

C. 
	 Cofltcj.-,7-' 

-' I  



	

- 	 ,

.... 

	

. 	

. / 	
. 	

p :Lce of 
. O: t tn 	iu oo 	n c innoc er).t SDt 1 i e - 	 31 	 •A.  

ext 	 hd tc) SUffCF to he 	~ oi stat 	
dUCatjOnQ th&-jr \;Oit ci tw1h 	and undue 'Dentai torture fld 

aoflV /exe cretE.d to 
them in 1)erfor:i 	thjr flornial works. 	. imetoy th ese t0 9fi 

	

c 	_ ias, f j djn ther I1v 	nd Sejces C0!flfl2Cly inso were. 	 to te,1e skel - 	of the CAT anthe Iate are hanin: in 	'ance •  CAT only. 5h fl1Cflbe3 
nror•: in the flleotjn felt 

such u cri!nintory and biased actjo, of the, D 	
and Uflfl!u3ly decided to brjn th £c to the flotj@ of the hjpr a tJ1átte 

for lrnmedia.le intev .1tjor for VCSbOrJ. 

	

 
brinp,an 	 flO1fl 	5 fly 	d .tice and to 

	

end o the CAi cases. 	v 	
$ 

	

- 	

:- 

	

No. 	:
IR.F(;uL4j. HOLDING O' T 

Thj0 ar1a1y1, to 
CLQ of p b1ll sub mittod -  by the Dls/A3p from -  C:umeto time, t is aOU tht ccepL 1A hi5 o r1 A. al1dr.

S}W1V,T. bi:L5 alno, fl th S
DI8/ 

1.

ASPO5 have been retained for .rronths 
sor 	dr 	 n the 

Per
.,e of th pp

iflovd , t ra $c; the TnefliL@rs, firian0311 	A dotjj ed reoorb4n tj5 had already been 	
•CQ14. 	

cre. 

	

ssed Q th 	Q 	hilj0 	and Others Ofl 21 .7,3 srJeetjn 	
OflC 0, d0j 	that our aOcit0 

5hQUd porscie the matter with the 
rities 	autho- concerxc 	brr 	Jrrm1te ettj 	oL pordin 	

so ft t Lhe 	ibe3 need not any more lfl the 	
Of the DPS fl1 

No. 3 DEL1Ajd/T; 	OF IPQ isb 	1 IN TO TIlE DVLLC:JJ oi c 	4 

I 	 •, 	 • 	 •,, 	

• 	
£J 	

L 
Sh  

t}I C, last 	Y. rieinbc 	of this cdr 
• 	

• excep.t1± 1J.Aa 	andri
V.'I Dassan were- strictly prohibited from COmj 	

to the Divisional Off 	to VCflt1±LP 	y of ther 	iC1Ol 	d

T. 

proWeinc 	Whi 	5ri .A, NaJai an 	T .  Dosan 
h 	

Lo ch chijber of the DP on any dey at eny 	th 
DPS OnLt1ouc1ly uea to rebuke WL

th  and 	ParJ.iaueritary 
lCflUO5 to 	 - 



/ 

/ 

ty 
-1 

o 

taem 

 thor c a nqe,, of th : ca ur e if th 	h pfl t c on ziy DccNgLjoh in the L)jy i iohaJ: 0 'fice. v h 'is 
011ccfor on the thre&t of di 	- PllnQry action, 	hus the re!..Le-'; of this cadre are COr'1r,c:tj\! ctebarried from VASitifS  

o,rce End tereoy 
5UbjOtp to undue ir 	mt It is t.re du 	tkt -this sort of dit t 	LC  on tie Part o th 	ry bejfocu8od tq tie hi;.rijcr athorj' es for iml2ed 

iat enQuIry and renjj 

Coy 	

£' 

L: ALI , 

the 	 t 	s 	en x sortjr to th 	:iric;'j,- 	rLCtCG of vactjr1 , 	t j f @'. by 	y of 	 the Qccupets to he rciot 
arofl,? 110-n5 the vnctpd u. only to tho 'C'er's 
of his choice \'1tjj- 

OJ3rv ,  for 	 thc' bj0 rInc2..)i0 of 	e. C;.e of oui Lneiber Jha'j who , was er her nt Ghur.cr]r,, nd flOw 
Inohi has ocn deciud to 110 	to ret in the 	. of nornu rcntR4. which he ;en naythr ReMes Cher.; 'He to an 1 ,  r c1iL!r cc'r of thr' 

Thie rtt or w:.e P'oV iO;1y !'ih th th 
eoiirc do : 	

nowants to 	 tn0 CA rc'Vod 	 o 	r, 	offered to him. Jut he JJ3 fJ.aty turfl irwn hi rise yer a nd th 	ted Ur)on hun 
the pon&Ity of recoeI1.. the darnao '2arges 

despite the factof his i.u, h1n located atImphJ k'aradoxicoli the 3ciq L2S i fo  
f 	 to be totafly or mit 1Ctj ofly CL1cj 3 C') for rccove .y o (ia(flrrp from SlLri T • •

4131 who i retaining 
vith in the Pi'@fl±e; 

of ceiixode2)as even thouvj' 
Q. is at UhyL'1 . The hoi.:her Pse.ut in. ser 	 th neetn i6usiy 

condop the discriintory etj
Oil of the UPS end 	

animous1y decided thet our as3ocjat irj 	th1 CS  t o  the 
notic0 of th 	

onhoU1d 
e hiEhex' authoj . 1(5 Ion l.1iedj,-0 lntervc 	Qn reo,re.L 	 - 

Contd.,4,, 
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&tvir. failed to fate his persnal whims and 

:1ancy. by'reaOrttflt every possible ways and mean, 

Shri-K. 'Haachardirann had lastly cpa$d:-9ut. an evil 

design to victimise the niembr -  of tiiscadeexcept 

3hri 	F-'aJ.i a nd Shri V.T. Das,. 	xhenew proccs, 

he used to visit the hDsks and on the. 1tunetof,threate-

ninj obla ins written statecen.ts..froin the Ea)BYisnulii- 

'fying the, visit of concerned 1POs/ASPO with Tflaafide 

intention to tarnish the: sryice carr1e e '.es-

pvtiVe. IPO$/A3POs. On the iperitof 	ç-tditory 

statement, $hri K Jriiacnd1ann 

'hets under Ru:Le 11 +  to comrade $sj R . 4 9  Das!'d. 

ftu1uddin and .$hx'i i).K. 3Qi'a with aef n-te, tntontion. 

to throw them out of the -services fQrhe1,,nQaul34 

Th niembexs present in the' meeting 

cciear.cut vindictive 	 t h~ , ' ,DPS  

on the basis of caste, colour and creed and, 1ence 

unani.mously uccided that our Association ehou3d 

bringl,the ent,.re episode to the noicdt4iiher 	 H 

authoiitie3 fox immediate intervent,ioniá grass 

root lve1 investifLation he carried 0ut.:t0'.L4nVel,]..tho 

mask behind the screen. 	- 	 '- 

Resolution 1o.6: IRiGUL:R suSPEHSIUN OF coiiii 

SHRI -  U_:3ASUj'jTORY. 

Id the me et ine. the ease of'Shr-i1J Basumatory 

was thoroughly discussed and the iiiembers exressed deep 

sorrow and dismz on the nature of irreglar uspen-

tion order,  icsued by Shri . 	 iiahandrAter 

issue of suspension order neither he has been infornied 

about the reasons of suspension nor any. charge sheet 
-S1 •,:- 

ha- been issued as tejuixecl. L'n the çøri'ary, it is - 

now lerirnt that the UP had rio niaterii tosustaifl 

his order arid he is scekin protection froqi other 	* 

angles to naterialise his vindictive action. The - 

iiiemhers present in the meeting firmly critiised 

Contd. . '.5.. 



• r 	 fl 	 . . '4Th . , 

..- 

a 

cr i.t ici d i;1it Iii ± . 	tLawachalldil'ann h@6 suueidd 

the co1nrde just to create terror in the minds o: 

this cadre anu to d1sr1ay his .supeioity ,abve all 

rules and roulatioris 	Such aggress ivend dicta- 

to'ial attitude pf the DP has cot 	y 3 rnaed the 

cordial relationship letween theIOsPOs'an 

the auminitration. It. ' is'therefor'e 1.iha'nmotsly' 
decided chat our Association ShOUld: boldly take up t 

the issue with the higher authority and get the 

pension order revoked iminediatelyPTh 	••• 	•• • 
• 

Under the 'above facts' and d.'oUnstarje ' ,j .t• • 

/±U be app'ent that ihe life 4 "axM se1U 	' 

Sirt"K.Ftmachan.irariti has" bebbrnequite 	csred and 
disturbed, It 	become practically; i4o,6sibl.to 

nenber to discharge tir day .tdday wors-puc.e-

fully. It is therefore:prayd tha't bur association 
will put up the entire epthode to the notice.!o 	he 
CFNC ?N for tiiorou'h probe and memedial act ion, 

- ..• 	 - 	 -' S 	 - 	 . 	 •. •' 	 d 	• 	. 

Yours faithfully, 
Dated/Imphal 	. 	. 	 •. the 30th July 1993. 	• -' 	- 	... 

- AlA of 11-0'S//;SkOsflariipur Div iion 
'I 

Irnp]1a].f 	
'I 

C'opy"to:-  

	

T. 8hri L. Zadeng CPIG N.E. Cirdlé't! .. 	 S 

hillong for information and I, 
necessary acton. 

 
2. 3hri G.S. 'Nishra PI1G'N,E. .Circle Shillonr 

for .nI'crrn&tjon and neceary action. 

•- I-- 

(SIu'j U.k.. i3ora) 
'Organising secretary 

	

• 	iIA of IPUS/AOs.Nanjour L)vision 
Irnpal • 

Sf 	 - 	 • 	 ' S 	 • 	
, 

to 
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NO /)C. 	o 111spytors & Asstt. Supdi s. W Post officcs .° 

CENTRAL HEAD QUARTERS 
• 	

TCW . 	' R. PRABHU (KARNATAKA) 	 833/10, Ro 	Na;tr CoIoi 

dunm v! :Cy.. J. F. SAIN (HARYANA) 	 Near Gau Kactn P:u k 

011. : 302879, 3717917 Resk: 01 262/78511 	 RO1-ITAK-124001 (I 1cvan1 

'• 

	 Date 

/ 
hri iJ 	 : 

J'..olo 	otar 

	

L L:L1\ ;'[PCe/ASPCs 	 • 
• 	Nor))'( .nst Circ1e.,Itnnor 

itbjcet -Iritcrttioncl hriojicnt and diecrirrd.natory treatnont by 
UPS 1.ihcj. to the AS in Yanipur Division and cauin soriOW3 dcrcc 
ration in efficiency of Fo5tal servico theof. 

•••*fl •• 

inc1J.y rcfr the joint reprc3entatic from the 1c/SPL'$ uf 
•rir l)ivinion 	 to Shri 0.3 .)'i3hra ) CIG Shji. ori on th above cited' 

H 	:ucc .,. 
H 	 . 	. 	the -allcCaticus ieve11 against the i)1 Inphul are very 3eriou 

• in turo a vory early action in the 	neds to be tE'ken.KindJy o throujh 
ow i Lust o  Of tho, :.'CjWLC U.aLLOU Crid sQnd n d ctLL ed rc;poi.'t to me l :ee'p3.fl 

. 	bo foe Lr of the c:.c. 

	

fly 	th cn:o Shillong olongwith 2-3 iPOs/4SPO3 and discuss 
)aittCr '4th hii1 will also try to discuss the matter with CFlG Shiiong 

uhQ is viibin; Delhi to attcnd the itads of Circle Conferencoc goin to be hNI  
Ero 2) .7 .93 to 31.7.93. 

• 	 • 	I i,rill tve up the matt 	it CIQ leve). ±1' necessary c.ft' hcarirg 

fi your side. 
Uojir for an car.l,y respc. 

• • 	 Sincerely, 

H 	 . 	 • 
( J.P.SA]TI 

Gcnc'aJ. 3ecrctUry 

op' for inforation 	:-j. D.K.1oru,SDI(P) Kaiching and othz.T}icY.are .lso 
request3i to fix up sonc tino w:fta the Circle 3cercary and have a cecing th 

Snillong .Ti o i' uc will he t3 n up at UIQ 1ev 1 aft ei hoar a.rv ñ or' the 

QCie 3ecretary,N01.CireLC at itanger. 

• 	 ( a 

	

• 	 General Score try 

	

I 	 I  
II 	 J I 	 I 
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I 	

t 

• 	. 	•i 	.. 
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Shj L. Ztm 
Chief Pcut Master Gerera1 

E,Cfr©1Shjfln 

Thrauh Proor Chann1 
4: 

$jht 	Humble repreeentation again3t the adverso  
• entries made in the C.R. for the period 

from 	4193 to 2$,1993 by Shri K 0  
chanjrenn the than 0P5. Mipur 

Xmphai, 

Reepected Sir e  
1ost humbly and respectfully I £hri D.K. 8o, 5ub 

of Pest Of fices, Kakchi.ng -Sub-OLVIsion..  
K€kchjnj .b *y.cw kind 	ieion to p4  foxwad thie wsb1 

prtatin .ith the foiioiing facts for favour of your 
•I vil p r. 	1yrnpthotLc Lidertion 8'rd - 1awourable 	Lon  

rr 	 det ?tt er pope 	11 
p 	 r 

airg the Supdt of Poet O?ticea,Mantpur,Imphal 
in his 	itt N CR/9394 dated at Xmphal 
2718 itimter this applicant about certain 
OlAdvaree r ark* made in the CR, for the period 
from 141993 to 269193 by the then ,Pe., Manipur 

phai Shj K , Lamchandirann (Photo copy of the 

iette in 	ed) ae annexure W.  

• 	 (2) 	• That sir y  the epplicent feels that the assôsmente • • 	 ur.jj at by th earned UPs in making the Adveree • 	• 	• Rtk& L? a,  ne-ither, objective nw.' cogent and aubs.' 
• 	• 	 antj1 0  R.,.qther all the adverse entries by nature 

: • 	• 	 and spirit are subjectiva t  vague, bias and rnotivated 
the 183?rICd OPe againt colurnn 14(i) and (v) and 1 • 	• 	

• of the C 0R for the relevent period mentioned above 
• had abpt1y rerkd like Nt detotad 	tot trust 

• 	• 	• • 	• othy and 	aubtfui Wdle passing those rernazics • 	• 	 it the not appear that thq larnsd DPe had fairly 
• 	 hnaet.y • €easLthe epUcants par? rances 
• 	• •• 	 haviour 	bLlity and devotion to duty by paying 

• • •• 	• • • du --c*e a -cnratjoq o? tha facts and jus 
- j 	 • 	• anca prevailing during the r1event periodtppli • 	• 	 i his capacity ae Su- Djiiaionl Inspector • 	• 	-mada h 9 best 	orts to C&rryout all the dtioa 	• - 

-• • 	 • • -• 

	 and reapoftsibilitles as are envisaged 
• -• • 

	

	under yaricus rules and praceedure of the Departhent 
mre being entrusted to the applicant bY the - • • ••••- - 

ad 	tratjon fr. om time to tipo ord the concerned 
stho tiea Vsra ?ulti rtef 	With te rsulte 

therco Thorn haa not, been any suth si1e itance 
-uh-na y of.  the superior authoritles under Qhom the 

- 	- - -- 	- • 	- 	lict had\rendered services -over the laet or 
- 	than 12 years in the capoity of SubDivieiona1 "Sft  

- 	 - pecto !lad ever epreaed in triting or oral about • 	- 	- 	
-- the applicants hing diahoneetunfaith?ul or lthrçio 

j 	- 	- 	petain.ng  to the Iischars of services at any point o- 
- - -• -• 	- - 	- • 	r about his being indulged in any wrongful ed - 

-- 	-. 
 

dishonoit pract±cs 	ter anch and every africa. - - 	- - 	- • •. -• under- Pm the applicant warkag from time to timo - - 	- 	- had 1wye been happy delighted with the opplic-ante 
j - - - 	- 	- aptLte promtness and faithful discharge 	tiee. 

- 	- : 	••: 	vn 	X Ramachandirann who was also the roporting 



p,t Palo 

1 	 v. Dfficnr for the piod from 461990 to 31.3.191 
, . 	. 	 1.8 e 191 to 	e3 o 12 14,192 to 31,391993 did flt3t : 	 . 	Qflmunctta any kind of adwrse entries which itup1id 

. 	. 	. 
 

of'the fact that there was nothing to Eemak or quticn 
: 	 . 	to tho performancee l behavicur g ability and honaty. 

But . '.: • 	 to the 	'E3t surprise, of the Fpp1icant it Is nct 
.; . 	. 	 . 	 hw such a dratjcaj dvjatjun in thr die.  

. 	 . . .ahave ar, 	 responsibilities took place witiLu 
: 	: . 	• 

 
such a ahazt period of less,'than 6 months that attracted  

,, 	. : . • • . : • . • 	: • 	tuh ? 	 Bka In th mind of thai DP Shri : 
. 	 g ç1  Rp'hanLtanc tk not 	 'nt txut 

tjrn or the oa eppnázd atvikinç1y 
.1 	 to bo rully inccnitnt with what has been dip1ayd by 

. 	. 	... 	 . the 	 after the ricordd peiad It 
. . 	. 	. 	wiU does b ecome q uite clear that the adverse reiaik 

t 	. . . . 	. . . 	 _tfl the CR. for thS r0lavant period are cpr 
. 	:. 	 • 	• • 	.. . .: 	 t3 	ity ii 	tW 	and this * 	doie with 

U1tri2 Mot.1ve to dentaraUse and Condemn the 5erViOe 4 	. 	. 	puttin and ",uture pvptG of the applicant, 

on a tftoh anslyals into the Contente .  aW 
e f the 	arks from a rabust ccmnaenae point 

of WLw it would he apparart ttat the rnarke made thejn 
qrio Mvjnq no r lativity with the nature of 

r',Lce roquirod to be conceded by an indivLduel in 
hLO Cepacity 	 of Post Ut'f'ice, pazticu1ary 
who happenod to hold the charge of a bmØiviaion Yo 
HOflWZ' will agree with the facte that the worko of . a 
Sub Oiiional IMPOCtoz is or manifold and prototype 

fld there Is ha'dly any such ite of Joz'ke 
eted to 49 doria by Inpctor of Peat 

limits pf'the worka 
to be, exec'utnd by tho SubivLjenl Xnapctor and the 
applLcant had done e,ythinç what wao expected of hii 

Dijthnal inaector of Poet Of'rice 8iply 
can not b&not dod' and 6lnot tiust worthy". If that had 
been the pooltion g, it would have reflected the total 

Ue of the 	 nal worka thereby creating 
oeo e2 impact in the administratioO. If in the 
apthnion of Shi K, R8cMndirenn the applicant was 

'110t d otad to duty and was not truet 	the 
4 	. 	. 	. 	how did , he gRt , this w03k8 of the 	bCivjaion done during 

tht reslavant tino or what were the poning aepacts of 
.1 	 .. 	rke which iee expected f'on thai app licant to do but 

were not do 	uhch were the worke that had been diverted 
to otar duty 	idd boujned offLcr due tonon dewation 
pf iuty on the part of the ap1icnt and what were the 
dutiee and rop0n4Lt18 iilhLch tha applicant, in the 

Of thePçnot iha 	honestly and tstf*l1y 
at wcro the 	 when the SPO had ever entruated 

riltd an such woke from 	 f tht &ppli 
t to oriy other officor du to the ?at of applicanto 

hejro wtreat wothy If at all tø the .knowlcqo of the 
thO hO1 can cny such instances of the applicants 

bCj. 'not devotad and pnot truot worthy" it waa quite 
ss5entlal on the part of the DPe to JGSUei by quids1inea 
or'.thctruotjore to the app licant well in . time as 
prcd.ural surd fori ramoving pr rec tifying those 
itpO: before the We arijvas at adecjaj 
theo in the C.R.But the learned DPe did nothing of the 
sj4crt which 6rap.I.Les the fact that the Remorke made in 
the 	are ealefLda and motivated in nature. 



44' 

tt sir, fs eninat col.19 or the C.R. the laarncd bPs Shri 

•c 	
ç)avt. hii eseosment about th integrity 

f thEe 3pplicant rding as Daubtfui'. While doing so the 
OPs ro only ?aiid to meintain proeeduri sa?egusrds laid 
sdcowri und mule 174(9) o the P & T manual !Ioltfl therej 

&IO? .etrks Ue WdQtJbtfult! egsint any .nc1iuiduale 
arOcter and intgrity has been totally ?obidien but hs 

also faUed to approve his rtrnarks with any establiehed 
facts, Thus the remarks made by the OPe is totally bias 
and rc,tWated and ha made it possible only to get subjective 

te 	tiafaction ar4Ltako avenge against the applicant which 
the Ps had 	 cuininsting in mind during his stay in 
1idpur, 

. 	That ziry the applicant is terribly shocked to not, the : 	 Dalmsrka made against, c-al.17 or the C.R. by the OPs wherein 
he said tht applicant as being in the habit ? eubmLtting 
flso iery and TI1, b1ls without visiting the 100 sddn9 
furtr about issuirg chargt aheet under Ful, 14 to the 

. . 	applicant tht is ffnat sLrpriainQ is that the facte which 
.; . 	. 	. err nj to be furnithed against the ralevsnt coXtn th  

t 	airy barg ovo ti'e ruue made by the DPs :: 	•; 	', 	.'.. 	•2 In ealfty the Dr's having ?nild to maks out any tangible : 	 remarks against the ralevnt coltrnrn 	 abruptly adk an f?ort to sw3Hflariso tis remahke by imoting soes 
abricated thtns an xeco'dod thee against the said column  jkst to tarnish and destroy the service reputation, and tuture 

. C4rj 	f the spplieant Again issue of charge sheet is a 
'ndatory pzocess hy which it is proposed only to decide 

the al1geri ni odu&t or guilt of any 1ndividual employee s  The poposai oade in the charge sheet does not become final 
until and, unless t.5o wimle process is completed and the 
alleged misc iduct or guilt act Is establishJ against the 
dsinguent either 3fVi'etivaly or negatively It becomes 
?inal only after the nandatory process is coplted and 
arived et its findings, cut the learned CPa totaily failed 
tO apprehend the sprit and objectiva of the charge sheet 
from a robust cann ,,on oense point of view and whimsecafly 

• 	 eluoted the 	legad charges in the charge ehet as 
athntj 1  and da.ahout to record the remarks thereof, 

This is thus an act of ;hims and fancy which is never 
pentxi frcii an officer of a grade like Rarnaohandirann 0  

That sjr Your most humble subordinate likes to bring it 
to your kind notice that the writing of C,s covsjpq the J pqrlad from 113 to 2.9,199 	s cited is totally wrong. • 	 The le&rrw 	had left imphl with bag & b ggages an 
2,,1993 fc the raann best known to him - and he nover 
camm hack to reaue his duty as Cps niour, It sssis to 
me juct like a bolt from the blue as to how the OPs hod 
QsBORsed the remarks by covering the period upto 25.9.93 
has 
Mareover the time frame prcrihad ror writLnq of C,s, 

not been scrupulculy followed by the learned DP 80  
An er the D irector nrele natructjons o.I(ji) con 
trtnad in bGP&T .tettet No.27/4/7S.j,I dated the 19th 
Ipril 1978 below Rule 180 or P&T Manual volume ill, it 
was obligatry on the part ? the CPa concerned to write 

• 	 the C.R.within a month from the data of his demission of 
chergo of the offca, The CPa left inIpur by demi.tting 
the charge of the Ciaj1on an 20,993 and hence he was 
?uirei to write tho CJ, tiith.n 2C,9f 9 	In one hand 

CPere the report perLrx utc 25.cP4993 Mhtle 
tei 	th ttj 	2,icxs od on the 

h delay'd thc 	 i(t) 
roñtM foi the date on 'hich the riting of V Rper was 
ectually due. TheC,R 	mentioned ear3ler has been 

• written during july 1994 Even if the reportperiod 
?O!•.1 .41 1993 to 20  

p.t'0o. 



tkn to he walid tharo musf not be any such 

Vensap or gcind by which the elament of inordinate, delay 
by 1O(tan) mc j nths in writing the C,,R o  could be waived, 

it will b quite fair and relevant to mentioned that 
ttm 	Shi K, R mchadirUin was vary much aware about 
ca1iing of 	for thia applicant by the C.O. $hillong 

for 	 gi r .uithi1ity ?ot prooticn to the next 
higher qVkIdd alla tha Ups by heart and soul did not want 
thia ppUcant to b .olatsd to a higher. grade, This is 
ha ~ 	h,. ., v 15  r i. K . R ama chandirann had dspried thia app 1icnt in 
Uber. 1992 when he locally gave adhoc prociotion to c.ns 
Shri Ksh, Toba Lnçh ai IkPQe (H,Q,) and alloyed hin, t o  

contjnu a 	uoh till data though Shri (ah, Tuba Singh 
ticanL I!c j orda ta .creat 	hot  
uice Career of'thiappliCftt, the 

DPs aubmitted the C,R, belatedly with all unPounded, 
and frictivatsd advorse rearka, -. 

(1f 

	

•(?) 	That air, if rcal.Lad, your goodness .  will caught sight 
(3? the ?ect and crcuntanCea undtr which this applicant, 

• 	nt to mrntion the cae o? othsa has been subjactsd to 
- 

. undu h oeent D  entel torture and humIliation by Shri 
, Raandiann during his stay in 1anipur 	n 190 the  

rJP zeopanad S closed osac with ulterior motivo and puni 
shad this applioent with ftc ensurefl an ?ailacLou and 	bri 
cated grou Rds t, which on appsel, your ofco were kind enough 
to oet avids the punishent In another caso the LPs Imphal 
had summarily roieted and disallowed all the road mileages 
claimed ty the sp p licnnt durinq 1990 and 1991 9  which tOQ 
tn pPel your e?ice were kind enough to regults and 

io the iaiio with admissible road mileages. In another 
aion the UPS eubjactvely treated this applicanta 

leew frarn 1,10191 to 2211 0 1991 as 90jas-Nancl and that 
too m appeal s  your ofrice were kind enough to regulate 
the period as lawe as due  and edmisaibla to the applicent 
I n  a series of  other occassione the OPS have been trying 

• 	

• 	 hs bent to trane?er this applicant out of Manipur by kub'. 
• 	ttno c teptuowe and prooct.ve reporto against the 

• 

	

	
- ser- ii p- .f the pp uioant to yourad office though No 
ewsid'not mnteriaiised his evil design - due to your, honeure 

and just it 	ntion Thus it could- be asen that the 
• 	

'. tWS Shri K. ,  Parlischand 1 rann have been bearing a sense of 
with this aplcant and he had been culminatLng 

• 	

- 	 on the ppliant almost on every step inflicting 
'not nn?.y mental ay hut alec socioeconomioal Jardship, 

• 	L 	hL 
I 
K, Ra candirenn as may appear from the above 	( 

fects and circumsta nces had not been fair and considerate 
• 	bout the ervicoe rendered by this applicant atid on the 

• 	
- Oth3' hand he wos not able to wfto out any posit ie case 

to suit his pareanal whima and fancy he by applying a 
• 	

• unjust and capricious mind decided to destroy and demage 
-- the serXce career and future prospects of the applicant 

- 

 
and hne the above adverse remaLko cropped in the appli.
O5t lfa 4  t sRe 

under the ebauo facts one cjrust5naa0 yo huble/ 
• cuho-dinate 	antly pray your Iontwr to -kindly rove and 

- - 	 • 

• 	 punq the Adverse Remar ks suitably for  the era Of Justic l  
- 	

:, . 	 • • 	
•- 	 Vcurs fait4hfully, 	- 

• P i Lnc (hri 0,K8ora) 
- 	

-- 	 Sub-iviin8l Inspector 

	

• 	 - 	- 
 

of Poet Cf'ficaa 

	

• 	 - 	

- 	 Kakch.tng ubDiv ision ,Kakching 
795103 

- 

• • • 
	 ShL,i LZadengCtLe? P 	aseter General, 

Lxg - 193131 

1' 
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III TIEMATT1 OF :- 

W ri tt' en stat etnent s S ubmi tt ed by the 

ResponJents ITo. 1 to 7. 

WRITTT STATENENTS 

The umble ResponientS submit their 

written statements as follows :- 

That the applicant did not availa all the depart.. 
- '- 	 - 

mental remedies and as such the application is liable to 
/ ------ 
/ -..be dismissed. 

i.(A) 	That with regard to statements made in the 
ito?  

paragraphs 4QX3X 	of the application, the Responients 
___  

have no comments on them e  

•- 	That with regard to statements made in the 

• 

	

	 paragraphs 4(1) an 4(11) of the aDplicatlon,, the 

respondents have no comments on them. 

f 	--. 3• 	That with regard to statements made In the 

paragraph 4(111) of the application, the Respondents beg 

• / 	 to state that remarks were non-biased and based upon 

- records such as fortnlghtly diaries, T0 A.billS of the 

	

A official. 	. 

• 	/ 	 Contd..2/-- 
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:4 	
Hence the remarks were not vague,vindictive and 

motivated. While making entr' against the column 

'Integrity' the instructions contained in Letter No. 

C-30013/1/71—LC/50(P) dt. 15.2.1971vof the Department 

/­
0f Revenue and Insurance, Minyof Finance were ke pt  

in mind. 

4. 	That with regard to statements made in 

paragraph 4(iv) of the application, the Respcndents 

beg to state that the spirit of the first sentence is 

full of distaste devoid of any decorum as in the Govt. 

service, one and the same officer is not expressed to 

be stationed in one and the same position and post 

throughout his service. 

As per Rule 174(4) of Postal Manual Volume III 

(corrected upto 1.7.1986 published by the Department 

of Posts), "the reporting officer shOuld have atleast 

three months experience of the work and conduct of the 

officer reported upon before writing or attmptingto 

write an assessment of the work of an Officer ". As 
...-.-.. 	 .-. ..... 

Note I below Rule 174(4) of PostalIanual Volume III 

(corrected upto 1.7.1986). rea ds- 	onthe transfer of
, 

 

•the Reporting Offiter or the officer to be reprted 

upon, the Reporting Officer should write a report, 

provided he had an opportunity to •watch the work and 

conduct of the officer for a period of more than three 

months (Postal Manual Volume III corrected up to 

7i 1.7.1 01 86),./,,I~esides compulsory writing of Annual Confi—. 

-) 	 dential'Report, during the middle of the reporting ye.,. 

when the heporting Officer has the opportunity to watch 

the wk and coduct of the officer for not less than 

I three months, he has to write the Confidential Report 

covering the period upto the date of .  •hjs.relief. 



______________________ 

	

.-. 
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5. 	That with regard to statements made in 

paragraphs 4(v),4(vj) and 4(vjj) of the application, 

the Respondents have no comments on them, the same 

being matters of record. 

6. 	That with regard to statements made in 

paragBpphs 4(vilj) of the application, the iespondatts 

bgg to state that remarks made in the C.R. were in 
.. 

conformity with the position available during the 
- 

period of observation. The disposal ofhe the Bule ERZ 

14 case by DP, Office of the Chief Postmaster General, 

Shillong in 14emo.No.VIG/14/9/85 dt, 15.9.1994 exonera 

ting the officIal was a later one which might have beEn  

taken into account while disposing the appeal against 

adverse remarks by the PMG/Shillong in 1 1emo.No.Staff/ 
1 09_MISC/5/94 dt. 30.1.95. 

7. 	That with regard to statement made in 

paragraph 4(jx) of the application, the hespondents 

beg to state that a joint representation is not 
/ 	 ..... 	... 	..... 

permissible under departmental_rules. Being the 

officers of executive wing having control over the 

officials of Group 'C', Postmen etc. they do not know 

that such joint. representation is not permissible. 

This itself shows that they are not fit to hold supervi.- 

sory posts like IPOS/ASPOS, not to speak of Gazetted 

posts like SP/SSp. 

. p,". .4. 

H . 	.. 	 . 	
. 	 :... 	 . 
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8. 

 

That with regard to statements made in 

paragraphs 4(x) of the application, the Respondents 
•F 

have no comments on them, the same being matters of 

record. - 	 = - 

• 	9. 	That with regard to statements made in 

paragraphs 4(xi) of the application, the Respndents 

• beg to stte that a joint representation is not permissi-

-bJ.e under departmental rules. Being the Officers of 

executive wing having control over the officials of.  

Group 'D', Postmen etc. they do not know that such 

joint representation is not permissible. This itself 

shows that they are not fit to hold. supervisdry posts 

like IPOs/ASPOs, not to speak of Gazttted posts like SPf 

-, ssP. 

That with regard to statements made in 

paragraphs 4(xii) and 4(xiii) of the application, the 

Respondents beg to state that as the remarks incR were 

- . in no way cor)nected with his position or post in the 

Service Association, this has no relevance totka the 

case on hand. . . 

That with regard to statements made in 

paragraphs 4(xiv) and 4(xv) of the application, the 

Respondents haverno comments on them, the same being 

matters of Eecord. 

That with regard to statements made in 

p4ragraph 4(Xvi) of the application, the Respondents 

bg to state that as 	: PMG, N.E. Circle, 

..p/5.. 

7 . 
;•7 T . 	

. 	 .- 	
. 	 TrT 
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- j)- , Shillong was the immeciate superior to the Reporting 

Officer, he disposed the appeal vide Rule 174(13) (ii) 

of Postal Manual, Volume Ill—corrected upto 1.7.1986. • _ 
That with regard to statements made in 

paragraph 5, regarding Grounds for relief with legal 

provisions the Respondents beg to state that none of 

the grounds is maintainable in law as well as in facts 

and as suchthe application is liable to be dismissed. 

That with regard to statements made in 

paragraphs 6 & 7 of the application, the Respondnnts 

have no comments on them. 

That with regard to statements made in 

paragraph 8, regarding Relief sought for the Respondents 

beg to state that the applicant is not entitled to any 

of the reliefs sought for and as such the application 

is liable to be dismissed. 

160 	That with regard to statements made in 

paragraph 9,regarding Interim Order prayed for, the 

Respondents beg to state that in view of the facts 

and circumstances narrated above the Interim order is 

liable to be dismissed. 

17. 	That with regard to statements made in 

pragraphs 10 to 12 of the application, the Respondents 

have no comments on them. 

.6.. 
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18. 	That the Respondents submit that the 	.4 
application is devoid of merit and as such the 

same is liable to be dismissed. 

- V e r I f I c a t I o n - 

I. Shri P.K. Nandi,Maumdar, Asstt. 

Postmaster General (s), N.E. Circle, Shillog being 

authorised do hereby solemnly declare that the 

statements made above are true to my knowledge, 

belief and information. 

And I sign the verification on this /'+ th 

day of NOVEMBER,1995 at Guwahati. 

LECLARENT : I 


